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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

71 of 2006 
O.A.No. ......................... .................................................... 

23.03.2006 
DATE OF DECISION 

Sri Pradip Goswami 
Applicant/s 

Mr.S.Chouhan 
Advocate for the 

Applican 1s. 

- Versus-

Union of India & Others 
Respondent/s 

Drj.L.Sarkar 
................................... ................................. .............. Advocate for the 

Respondents 

CORAM. 

HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN 

1. Whether reporters of local newspapers 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not ? 

Whether to be forwarded for including in the Digest 
Being complied atjodhpur Bench? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 
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CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH 

Original Application No. 71 of 2006. 

Date of Order: This, the 23rd Day of March2006, 

THE HON'&LE fIR. K.V.SACH]DANANDAN, VICE CHAIRMAN. 

Sri Pradip Goswami 
Son of Late Banamau. Goswami 
Resident of Tinsukia Town 
Near old Railway Station 
Tinsukia, P.5: Tinsukia 
Dist: Tinsukia 	 Applicant 

By Advocates S/Shri S.Chauhan, R.S.Chauhan, A.Roy & M.Jha. 

- Versus - 

The Union of India 
Represented by its Principal Secretary 
Ministry of Railway cum the Chairman 
Railway Board, New Delhi - 1. 

The General Manager 
North East Frontier Railway 
Maligaori, Guwahati- 12. 

. 	The Chief Personnel Officer 
(Indian Railway), N.F.Railway 
Head Office Maliqaon 
Guwahati- 12. 

The Divisional Railway Manger(P) 
Tinsukia Division 
N.F.Railway at Tinsukia. 

The Sr. Divisional Personnel Officer 
Tinsukia Division 
N.F.Railway at Tinsukia 	Respondents 

, 

By Dr.J.L.Sarkar, Standing counsel for the Railways. 
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ORDE R (ORAL) 

SACHIDANANDAN., K.V., (V.CJ 

The father of the applicant was a casual labourer 

and was regularised in the year 1972. He was removed from 

service for erecting Kachha KaU Temple adjacent to his 

quarter. The matter was referred to the Industrial Tribunal 

and vide award dated 26.9.2000 the Tribunal set aside the 

dismissal order and directed the respondents to reinstate 

the applicant's father with 50% back wages. The respondents 

preferred W.P. No.4385/2001 against the award of the 

• Industrial Tribunal which was also dismissed vide order 

dated 7.4.2004 directing the respondents to implement the 

award of the Industrial Tribunal forthwith. During the 

pendency of the said proceedings the father of the 

applicant died leaving behind his wife, his unmarried 

sister and the present applicant as legal heirs. The 

applicant had submitted representation on 5.4.2004 for 

consideration of his appointment on compassionate ground. 

-: 
His claim is that he is eligible' for compassionate 

appointment. The applicant claims that his representation 

did not heed any result and therefore, he has earlier 

approached this Tribunal by filing O.A. No. 84 of 2005 

which was disposed of by this Tribunal vide order dated 

18.7.2005 directing the applicant to apply and àbtain birth 

certificate from the competent authority and to produce the 

same before the authority with a further direction to the 

respondents to pass appropriate order within a period of. 
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three 	months 	from 	receipt 	of the birth 	certificate. 	When 

approached, 	the Registrar, 	Birth & Death, Tinsukia District 

vide 	Annexure-M 	certificate 	dated 29.7.2005 	informed 	the 

applicant 	that 	registration 	of death 	and 	birth 	has 

commenced 	only 	from 	28.6.1978 	in Tinsukia 	district 	and 

hence his name has not been registered in their record. The 

applicant submitted 	another 	representation dated 	13.9.2005 

alongwith 	Annexure-M 	certificate before. 	the 	respondents 

narrating 	his difficulties in getting such a 	certificate. 

The 	respondent 	No.5 	vide 	order dated 	15.2.2006 	again 

advised 	the 	applicant 	to 	obtain fresh 	order 	from 	this 

Tribunal in regard to obtaining certificate of date of 

birth from the competent authority. Therefore, the 

applicant has filed this O.A. seeking for the following 

reliefs:- 

"8.1 To direct the Respondents to appoint the 

petitioner on compassionate ground as per 
scheme of rule, 

• 	8.2 To direct the Respondents to accept the 

school certificate as proof of date of 
birth" 

2. 	1 have heard Mr.S.Chauhan, learned counsel for 

the applicant and Dr.J.L.Sarkar, learned Standing counsel 

for the Railways. When the matter came up for consideration 

it was averred that the basic ground for non-appointment of 

• 

	

	the applicant on compassionate ground is that his age 

appears to be different in different documents that he has 
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produced before the authorities. This Tribunal while 

disposing O.A. No.84/2005 has observed as follows:- 

• 	"2. We have also perused the Annexure R/5 
dated 6/7.5.2005. We find that the main 

ground stated for not giving appointment on 
compassionate ground to the applicant at 

present is want of authenticated record 

relating the Date of Birth of the applicant 

The Annexure R/5 communication itself refers 

to Annexure R/I School Register dated 

21.4.84 issued by the Headmaster of 

Ramkrishna Shishu Vidyálaya wherein it is 

shown that the Date of Birth of the 

applicant is 15.3.71. However, in the other 
documehts mentioned in the Annexure R/5 the 

date of birth varies.. Ordinarily the Date of 

Birth given in the School Certificate has to 
be accepted as authenticated document. The 
Date of Birth shown in the other documents, 

for example, Annexure R/4 affidavit shows 

the age of the applicant as 23.1.68, Now 

that the Respondents have taken the view 
that having regard to the difference in the 

Date of Birth in the documents produced by 
the applicant, we are of the view that this 
application can be disposed of by directing 
the applicant to obtain a Certificate 

showing the Date of Birth of the applicant 
from the competent authority namely; 

Registrar of Birth and Death attached to the 
Municipal Corporation concerned. Hence the 

O.A. is disposed of at, the Admission stage 

itself by directing the applicant to apply 

for and obtain Birth Certificate from the 

competent authority which is attached to the 
Municipal Corporation in which the applicant 
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resides and produces the same before the 

Respondent within a period of two months 

from today. If the applicant produces the 

said Certificate the Respondents will act on 

the basis of the said Certificate and pass 

appropriate order in accordance with the law 

within a period of three months thereafter. 

3. 	The Original Application is disposed of 

as above. 

As per the direction of this Tribunal in that order the 

applicant was to apply and obtain date of birth certificate 

from the competent authority and to produce the same before 

the respondents within two months from the date of the 

order, Accordingly applicant has applied to the said 

aUthority and vide letter dated 29.7.2005 the authority has 

passed the following order:- 

TO WHOM IT MAY CONCERN 

As per Enforcement of the RBD Act, 

1969, & Approval and notification of State 

Rules framed 28.678 from 28.6.78 in our 

district So, registration of birth prior to 

1978 does not arise & the name of Sri Pradip 
Goswami, has not registered in our record." 

It is quite clear from the said letter that registration of 

- 

	

	birth and death has commenced from 28.6.1978 in the said 

district and hence registration of birth prior to 1978 does 

-  not arise and such certificate cannot be issued. Further, 

the applicant has made representation again on 13.9.2005, 

pinpointing all these difficulties, Counsel for the 

applicant also brought to the notice of this Tribunal to 

:. . 
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the Annexures - '0' to 'S' and submitted that these 

documents are the declarations made by the deceased person 

before the authority while be was in service, which 

according to the applicant, tally with the school 

certificate, 

3. 	Having found that the competent authority cannot 

issue any such birth certificate to the applicant and 

taking confidence of the decision of the Hon'ble Supreme 

Court in Commissioner of Police, Bombay and Another —vs-

Bhagwan V. Lahane reported in (1997) 1 SCC 247 declaring 

that the date of birth recorded in the School Leaving 

Certificate could be doubted in the absence of concrete 

proof, the applicant has made out a case. Therefore, I am 

of the considered view that in the present circumstances 

the •respondents can be directed to accept the school 

certificate (Annexure-)). The respondents shall ascertain 

the authenticity of Annexure-J certificate by verifying the 

same with the original certificate to be produced by the 

applicant within a period of 15 days from today and shalt 

consider the case of the applicant for appointment on 

compassionate ground on the strength of that certificate, 

if the applicant is otherwise eligible; and pass a speaking 

order within three months from the date of receipt of such 

original certificate produced by the applicant and 

communicate the same. 

9 
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The O.A. is disposed of as above at the admission 

stage itself, In the circumstances, there is no order as to 

costs, 

(K V . SACHIDANANDAN) 
VICE CHAIRJ1AN 
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Central Admijatjc 
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\r\  

Sn Pradip Goswami 
Applicant 

-Versus - 

Ministry, of Railway & Ors. 
Respondents 

SYNOPSIS 

3-3-71 	: Applicant's father entered in service as Casual Labour. Thereafter he was 

'rlarised by another order dated 1/5/72. He was working as Hamal in catering 

car 

20-11-82 : 	The father of applicant by affect of coal smoke suffered from Tuberculosis. On his 

request he was transferred and posted as peon at Tinsukia Rly station. 

26-5-93: 	Applicant's father was removed from service for erecting Kachha Kali temple ................................................................. 

uarter. 	removal his case was referred to Industrial Tribunal, 

,Guwahati for adjudication. Learned Tribunal by award dated 26/9/2000 set aside 

the dismissal order and directed to reinstate with 50% back wages. 

W.P.(C)No. 4385/01- 	. 

The respondent preferred writ application and got interim stay order of the award. 

Para-4.7 
Page-S 

232001 .:J- During the pendency of writ petition Banamali Goswami died, after.getting stay 

order responded not substituted legal heir for more than 2 years.. The applicant, 

his mother and his unmarried sister got impleaded by filing application. 

Para-43 
Page-S 
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7-4-2004 - Hon'ble High Court dismissed the writ petition filed by Railway and directed to 

implement award forthwith. 

Para-4J0 

Page -6 

15-4-2004 - Applicant sUbmitted a representation praying for consideration of his appointment 

on compassionate ground. The applicant is needy, fit qualified and eligible for 

appointment. Late Banamali Goswami left his wife, son the applicant and a 

unmanied daughter. 

.Para-4.8 
Page -5 

A large member of Group 'C 'D' posts are lying vacant. 

The Respondents called the applicant for medical test and the applicant 

found fit in medicaL test. 	 . 	. 	. 

Para-4.14 
Page-7 

8-9-2004 - Mother of applicant filed a contempt case against Respondents for not releasing 

her pensionaiy benefit in Hon'ble High Court and Honbie High. Court issued 

notice on Respondent No. 5 A.K. Chapatia. For filing contempt the Respondents 

are not considering the case of applicant for appointment on compassionate 

ground (the-in- harness) 

Para-4.16 
Page -8 

Contd... 

..-.... 	. 	. 	 . 	 ____ 	9 
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O.A. No.84/05:- The applicant repeatedly submitted representation praying for appointment on 

Compassionate ground under relevant scheme Ultnnatelv the apphcant 

approached this Hon'ble Tribunal. Hon'ble Tribunal directed the respondents to 

appoint the petitioner under the ,  scheme on furnishing fresh age certificate 

from competent authority. The applicant approached Tinsukia MumcipaiBoard 

but such certificate could not be provided because as registration of birth & 

death was commenced from 28/6/78. But the date of birth of the applicant 

according to school certificate is 15/3/1971. 

15-2-2006 :- The applicant filed representation stating the fact for not providing birth 

certificate but the respondent not considered the case of the applicant. Now 

the respondents advise the applicant to obtain a fresh order from this HOn'ble 

Tnbunal Hence this application 

Filed by 

Advocate 	7 
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REFOPE THE CENTRAL Aflffr4SI1ATIvE1iH1B[ 

O.A. No. 	( 	/2006 

BETWEEN 
Sri Pradip Goswami, 

S/O. Late Banamali Goswami, 

Resident of Tinsukia Town, 

Near old Railway Station, 

Tinsukia, 

P. S.-Tinsukia, 

District- Tinsukia. 

. Applicant. 

And 

1) 	The Union of India represented by its Principal Secretary, 

Ministry of Railway cum the Chairman, Railway Board, 

New Delhi — i. 

The General Manager, 

North East Frontier Railway, 

Maligaon, Guwahati-12. 

The Chief Personal Officer, 

(Indian Railway), N.F. Railway, 

Head Officer Maligaon, 

Guwahati-12. 

Contd... 
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The Divisional Railway Manager (P), 

Thisukia Division, 

N.F. Railway at Tinsukia. 

The Sr. Divisional Personal Officer, 

Tinsukia Division1  

N.F. Railway at Tinsukia 

Respondents. 

DETAILS OF THE APPLICANT 

PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION IS 
MADE: 

instant application is made for consideration of petitioner for 

appointment on compassionate ground as the petitioner is son of a railway 

employee who died on 23-6-2001 while in service. The application is also made 

for an appropriate direction to the respondents to appoint the petitioner according 

to the rule and guidelines given by the Railway authority. 

LIMiTATION: 

The applicant declares that the instant application has been filed within the 

limitation period described U/S 21 of Administrative Tribunal Act, 1985. 

JURISDICTION: 

The applicant further declares that the subject matter for the instant case is 

within the jurisdiction of the Hon'ble Tribunal. 

, 

5;k~
f, 	 Contd.. 
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4. FACTS OFTHECASE: 

4.1. 	That the applicant is a citizen of India and permanent resident of Tinsukia, 

Assam and as such he is entitled to all the rights, protection and privileges as guaranteed 

by the Constitution of India and the laws framed there under. 

That the father of the applicant was appointed as (3rade-IV employee in the 

year .  1971 by order dated 3.3.1971 and was posted at Tinsukia. The petitioner's father 

was working in dinning car as Hamal. Although the father of the petitioner was initially 

appointed as casual employee by order dated 3.3.1971, his service was regularized by 

order dated 1.5.1972 w.e.f. 1.9.1971 and as such the father of the petitioner was a regular 

employee for all purposes. 

Copy of appointment letter. dated 3.3.71 and 

regularization order dated 1.5.72 are annexed as 

Annexure - A and B. 

43. 	That the applicant states that his father was directed to work as llama! 

:(Assistant to cook) in dinning car. By affect of coal smoke he suffered from Tuberculosis 

but somehow he was cured by great effort. Since his attack by disease he became 

religious minded man and also a devotee of Goddess Kali. For his such disease the 

petitioner's father was posted as station peon at Tinsukia by order dated 20/11/82 and at 

Tinsukia he wasprovided a very small quarter of dilapidated condition. Since the quarter 

was very small, he erected a small kachha Kali temple for his personal worship. 

Copy of transfer order dated 20/11/82 is annexed as 

Annexure-C 

Contd... 

N, 
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4.4. 	That the applicant states that for construction of the Kacoha Kali Temple 

the respondent framed charge with a view to imposing punishment, by order dated 

28/10/92. Thereafter a departmental inquiry was conducted and prior to that applicant's 

father admitted the said charge. However another charge was also leveled against late 

Banamali , Goswami but that was denied by him and was also not proved by inquiry 

Officer. For such minor fault l3anamali Goswanii was removed from service by order 

dated 26/5/ 1993. 

Copy of removal order dated 26/5/93 is annexed as 

Annexure-D. 

	

4.5. 	That the applicant states that father of the applicant preferred a departmental 

appeal but the same was rejected. The father of the applicant brought the matter to the 

'notice' of Govt. of India, Ministry of Labour and the Ministry of Labour taking it as an 

industrial dispute referred the matter before the Industrial Tribunal, Guwahati for 

adjudication by order dated 30/10/98. 

Copy of order dated 30/10/98 is annexed as 

Annexure-E. 

	

4.6. 	That the applicant states that before the Industrial Tribunal, Railway Authority 

not adduced any evidence. No presenting Officer was appointed to, present the case 

before the Inquiry Officer. Further the Inquiry Officer did not follow procedural rule and 

the management also did not provide list of wilnesses. In fact the charges was not proved 

before the Industrial Tribunal and as such the learned Tribunal by award dated 26/9/2000 

dismissed order of Banamali Goswanri was set aside and further order was passed to 

reinstate him with 50% back wages. 

Contd... 
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Copy of order dated 26/9/2000 is annexed as 

Annexure-F. 

	

4.7. 	That the applicant states that the Railway Management preferred a writ 

petition No. 4385/01 before Hon'ble Gauhati High Court and got interim stay of the 

award. However on 23/6/2001 Banamali Goswami died during the pendency of the writ 

petition. The Railway Management did not substitute the present petitioner, his mother as 

required under law. However the applicant and his mother filed an application praying for 

substitute wife Smti. Prabha Rani Goswami, applicant himself and his unmarried sister 

Miss l3habani Goswami. The Hon'ble Court allowed the substitution and by order dated 

7/4/2004 dismissed the writ petition filed by Railway Management and further directed to 

implement forthwith the award and order of industrial Tribunal dated 26/9/2000. 

Copy of death certificate and Judgment dated 

7/4/2004 are annexed as Annexure - G & H. 

	

4.8. 	That the applicant states that the applicant's father entered in service in 

March, 1971. He died on 23/6/2001 while in service. But for technical reason i.e. due to 

pendency of the W.P.(C) No. 4385/2001, the applicant could not avail of the benefit of 

the scheme of compassionate ground.. immediately on 15/4/04 the applicant submitted 

• representation requesting them to appoint the applicant as per Rule. The Respondents 

received the representation, but after expiry of 8 month the case of the petitioner has not 

been considered for appointment under aforesaid scheme. There is no chance of 

consideration the case of the applicant, unless and until this Hon'ble Court direct the 

respondents to consider the case of the applicant within a time bound period. 

Copy of representation dated 15/4/04 is annexed 

as Annexure —I. 

Contd. 

,. 

qb~ 
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49. 	That the applicant states that his date of birth is 15/03/1971 as per school 

certificate issued by H.M. Ramakrishna Sishu Bidyalaya, Tinsulda where the petitioner 

studied and promoted to class IX. 

Copy of school certificate is 	annexed as 

Annexure - J. 

4 .10. 	That the applicant states that father of applicant entered in service in March, 

1971. However the service was regularized w.e.f. 1/9/1971 and as such he rendered more 

than 30 years of service. Although the applicant's father was removed from service on 

26/5/93 on a minor charge for erecting kachha Kali temple, the same was set aside by the 

Industrial Tribunal, Guwahati by order dated 26/9/2000, with order to reinstate him with 

50% back wage. Although the said order was challenged by the respondents before this 

Hon'ble High Court but the same was dismissed byJudgment dated 7/4/2004. But during 

the pendency of the writ petition Banamali Goswanu died on 23/6/200 1 and as such this 

is case of die-in-harness for which the applicant is entitled for all benefits of the 

aforesaid scheme. 

4.11. 	That the applicant states that the Respondent No.3,4 & 5 passed one order on 

8/7/2004 observing that Late Banamali Goswami is entitled to get all benefit as death 

case was in service. 

Copy of order dated 8/7/04 is annexed as 

Annexure-K. 

4.12. 	That the applicant states that the mother of the applicant has been provided 

family pension by the respondents as widow of late Banamali Goswami ex-Office-peon 

and as such the applicant is entitled, to get the aforesaid benefit. 

Contd. 
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4.13. 	That the applicant states that under the prevailing Rule for appointment on 

compassionate ground appointment should be made within 3 months and or as early as 

possible. in case of such appointment the General Manager personally may exercise the 

power he also delegates his power to Divisional Railway Manager on Chief Personnel 

Officer. In case of Group 'D' power to make appointment may by delegated to Divisional 

Railway Manager under the Rule. At present the applicant is aged of 33 years and under 

the Rule the upperage limit can be relaxed by the respondents under the Rule. 

	

4.14. 	That the applicant states that a large number of Group 'D' post are lying 

vacant in the North East Frontier Railway for which a written test was held. The 

respondent can easily appoint and adjust the applicant in any Group 'C' or 'D' post. The 

applicant is able bodied man ready and willing to discharge whatever duties and 

functions will be enthrusted to him. 

The applicant is unemployed youth he was fully depended on his father. The 

applicant has unmarried sister and old ailing mother. There is no any source of income of 
mon - 

the family and as such the applicant has relative hard-ship for,.appointment. 

	

415. 	That the applicant states that although the father of the applicant died on 

23/6/0 1 he could not approach this Hon'ble Court as he was removed from service which 

was questioned in Court of law and fmally decided only on 7/4/2004 and as such only 

after 7/4/2004 the applicant is entitled to ci' aim appointment on compassionate ground. 

There is no delay in the eye of law. 

Contd... 
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416. 	That the applicant was called for medical test which is done and applicant is 

found medically fit now the Respondent No.5, against whom contempt of Court was filed 

in the Hon'ble High Court by his mother on 8/9/04 being Cont. case No. 578/04, not 

issuing appointment letter. The Respondent No. 5 flately refused to issue appointment 

letter only for filing contempt of Court case bymother Prabha Rani Goswami. 

	

4.17. 	That the applicant approached this Hon'ble Tribunal by filing an O.A. 

No.84/2005. By Judgement dated 18/07/2005 the Hon'ble Tribunal observed that with 

regard to the case of birth if there is controversy the school certificate has to be accepted 

as authenticated document. However Hon'ble Tribunal directed the applicant to obtain 

certificate from competent authority viz. Registrar of birth and death attached to the 

Municipal Corporation and to submit within a period of two months. Respondents shall 

pass appropriate order within three months. 

Copy of order dated 18/07/2005 is annexed as 

Axmexure - L. 

	

4.18. 	That the applicant states that immediately the applicant approached the 

Municipal Corporation, Tinsukia for obtaining birth certificate. The Registrar, birth & 

Death wrote to the applicant that Birth & Death registration office was commenced from 

28/6/78. So the record of birth of 1971 cannot be available. The applicant submitted the 

said certificate dated 29/7/05 alongwith application dated 18/9/05 to the respondents. The 

respondents kept silence. 

Copy of certificate dated 29/7/05 alongwith 

application dated 13/9/05 are annexed as 

Annexures—M&N. 

Contd. 
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419.. 	That the applicant states that the respondents remain unheard after filing 

of the application dated 13/9/0 5. Then the applicant submitted an appeal before General 

Manager, N.F. Rqailway, Maligaon at 11.00 A.M. on 21/11105. in the said appeal the 

applicant stated that his father declared his age 17 years as on 1/1/86. By another 

declaration on 1/1/87 the age of applicant was declared 18 years. Next on 1/1/88 the age 

of applicant was declared 19 years and 21 year as on 1/1/90. His date of birth is recorded 

as 19/3/71 by Labour & Employment Deptt. And identity Card was issued to the 

applicant. The age of applicant was 23 year recorded on 1993 electoral roll. 

Copies of order dated. 1/1/86, 1/1/87, 1/1/88, 

1/1/90 and 19/3/71 are annexed as Annexure-

0P.Q 1R & S. 

That the applicant requested the Respondents to accept the school 

certificate as authenticated document to show date of birth 15/3/1971/ the Divisional 

Railway Manager(P) Respondent No. 5 on 15/2/06 issued a letterto the applicant saying 

that the applicant require fresh order from the Hon'ble Tribunal and hence this 

application. 

Copy of letter dated 15/2/06 is annexed as 

Annexure —T. 

5. GROUNDS WITH LEGAL PROVISION: 

5.1. 	For that action of the respondents are illegal, arbitrary and violative of 

Railway Establishment Rules. 

Contd.... 
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5.12. 	For that the respondents have dis-regarded their own guidelines and rules 

provided for appointment on compassionate ground because dependent of employee who 

die-in-harness while in service required for appointment to be made within a period of 

three months. Further the power should be exercised by the General Manager himself. 

	

5.3. 	For that the respondents did not pay the retirement benefits to the 

applicants mother. Only after filing contempt of Court case No. 570/04 the respondents 

paid retirement benefits in part. 

• For that the Respondents not issuing appointment letter only because the 

applicant filed Contempt case No. 578/04 in Hon'ble Gauhati High Court for not 

releasing pensionary Benefits to applicant's mother. 

	

5.5. 	For that this Hon'ble Tribunal by Judgment dated 18/7/05 observed that 

date of birth given in the school certificate has to be accepted as authenticated documents 

but the Respondents have not accepted the same. 

	

5.6. 	For that the Respondents directed the applicant to obtain Aorder from 

}on'ble Tribunal and now the applicant has no alternative but to approach this Tribunal 

for necessary order. 

	

5.7. 	For that on any view of the matter action/inaction on the part of the 

Respondent is bad in law, unjust, unreasonable and this Hon'ble-Tribunal may interfere 

for ends of justice. 

-'p 	 Contd.... 
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DETAILS OF REMEDIES EXHAUSTED: 

The case of applicant has not been considered for appointment on 

compassionate ground for malafide intention as the mother of applicant filed contempt 

case against the Respondents for non-payment of her Family pension. 

MA1TER NOT PREVIOUSLY FILED BUT NOT PENDIN IN AN 

OTHER COURT: 

The applicant declares that Respondent previously filed W.P.(C) 

No.4385/2001 and Hon'ble High Court directed to pay service benefit of pension of 

applicant's mother. 

Secondly since Respondent did not comply the order dated 7/4/2004 

passed by Hon'ble High Court the applicant filed Cont. case No. 578/04, till to-day the 

Respondents have not released entire service benefit of his father Bonomali Goswami. 

Thirdly the applicant filed O.A. No. 84/05 praying for giving direction to 

the Respondent for appointment of applicant on compassionate ground. This Hon'ble 

Tribunal by order dated 18/7/05 disposed the same. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above the applicant most 

respectfully prayed that the instant application be admitted record be called for and after 

hearing the parties, perusal of record be pleased to grant following reliefg. 

Contd. 
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8.1. 	To direct the Respondents to appoint the petitioner on compassionate 

ground as per scheme of rule. 

8.2. 	To direct the Respondents to accept the school certffic ate as proof of date 

of birth. 

9. 	The applicant pray for interim order directing respondent to accept the 

school certificate as proof of date of birth and to keep a group 'C or 'D' post vacant for 

• the applicant and also consider the case of applicant for appointment on compassionate 

ground. 

10..:;.......... 

ii. 	Particulars of the I.P.O. 

• 11.1; 	I.P.O. No. 	6 6T 	4 ~1 

11.2. 	Date 

• 11.3. 	Payable at 

• 	12. List of Enclosures: 	
0 

As stated above. 

Contd...... 
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VERIFICATION 

I Shñ Pradip Kr. Goswami s/o Late Banamali Goswami,, aged about 

34 year, resident of Tinsukia Town Old Station do hereby solenthlu affirm and 

verifythatthestaternents made in paragraphs 41.1 L t )  

A,rj 4 	Are true to my knowledge and those made in paragraphs 

Lf 	14 . 	' 5 
A ad matter of records which I believe to be true and the rest are my humble 

submission before this Hon'ble Court. 

And I sign this verification on this 	day of March, 2006 at 

Guwahati. 

	

1c 	 1 •  

Signature 
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• 	 . 	N.F'.AILWAY. 
• 	 aafl__anflfl_n.I_fl_fl 

OFFI$E ORDERS CATERINO 	OFFI 	OF IKE 
II VISIONAL SUPIT.P) NO. NMG/4,(MISC) 	 TINSUKIA. •T.I.. 2 

T}IEFOUOPIG CASUALLASOURS OF 1EPARTMENTALATER1NGJ TINSUKIA HAVE • SEEN IROUGHT INTO AUTHORISED SOALEOF. PAY ON RS.7Of.P.M.INSOALEns.7o4/ PLUS USUAL ALLOWANCESFROMTIUE TOTIME WITH EFFECT FROMIKE DATE I.E. 
JUSTAFTER COMPLETION Of (SIx) MONTHS CONTINNOUS SERVICE AS SHO7N 

......................................................................................................: 	 •. 

AUTHORIt'VCCS(P)/MALpGAO,1$ LETTER NO.E/23/I1I/171/I/PT.p,,(T) 
PATEI22.4.I,72. 

• 	•.ana4 
 

SLfrI.NAME'OF'CASUAL LABOUR. I 1ATEOFENANEMENT V ATEFROMJHICHBROUII NO I 	r 	 I AS CASUAL LABOUR 	I aHI INTO AUTKORVSED l • 	I. 	
•.• . . . SCALE7O1.8/ naa 	 fl 	an flnafla aflfle_ fin_n__fl nflflflfl flfla flflfifl 	aa UU lull Iil 	afl efle I' 	 I  

SRI SNAMALI'GoswAMI(*v!4 YpoctiNo) 1.3.1,71 
 

• 	. 	
•••••' 	

• 	L. 	................ . 	 . . 

NECESSARY ADJUSTMENT OF PAY WILL RE MADE IN DUE COURSE, 

S/. J.N.RAYAN 	. 
• 

DIVISIONALSUP)T.(P) 	. 

TINSUKIA 	
. . 

•. 

COPY TO.STAFF CONCE1ED THROUGH SM/TSK FOR AN1G1J11DANCPLESE. • •1 	 TO.E/$!LL:SECTION(SHRI N.K.PAS.SR .CLERK(E) AT OFFICE FOR I.NFonMAToV • 	-NAMØ NECESSARY ACTION PLEASE. 	 - 	 - - 

COPY TO,GO$(P)/MALIQAON FOR INFO?ATIoN IN REFERENCETO HIS LETTER • 	
• ' NUMERE/2$3f1IJ/17$ØI/pTjji(T)',AD 2,4.72 0 .,. .. 

COPY TO,) O/LMG FOR INFOATION PLEAsE. 	. 	
. .. .. . 

.. 	
• 	 . •.•..•.'-. 	.. .

. 

DIVISIONAL SUPT.(P) 
TINSUKIA 

flflnflflflnaanflfl_11 	 . 	

. •: 	• 

	

1* 	 .4 

	

I 	 ? 
• 	 . 	 . 	

••. 

- 

	

- 	 ,---- - 

	

1' 	• 	 . 	 , 	
,•.. 	-1 	. 	• 	 - 

	

Aj 	
it I 	4U 

	

A 	J 	 '1 fW IS)1 

ø_.   - 	• 	 •_• I. I..E d1 • 	 • 	

• 	 : :;' ' 

C- 

• 	 • • 	

4(J. 	 . 	 . 



- 	 - 	

- 	 Anne,wre- 

No. D/TSK/Staff 82 	 . 	 Dated TSK on 20/11/1982 

TO 

SnBanamali Goswami, 
Hamal, Deptt, Catering. Tsk. 

Subject: - Sparing from catering unitJTSK. 

Ref, DRM (P/TSK'S OFFICE ORDER NO. EMG/49!Catering 
Dated15/1 1/1982. 

With reference to .above you are hereby spared from Tinsukia catering unit from date the 

20/1 1182(AN) to carry out the transfer order as a station peon under S.SJTSSK. 

You are advised to report to SS/TSK for your further duties. 

SW- illegible 
Catering Inspector 
Deptt. Carg/TSK. 

Copy to :- 

DRM(P) TSK for information and necessary action please.. 
Sri. Goswami resumed on 20/11/1982 vide DFC isued by DMD/TSK. He was in the sick list 
of DMD/TSK from 7/5/1982 to 11/8/1982. From 12/8/1982 he was found absconded. He was 
reported on 20/11/1982 with DFC issued by DMD/TSK. 

CCS/G, MLG for information please. 	. 

O.SITSK for information please. 

Sd!- Illegible 
Catering Inspector 

TSK 

p1f 

A.. 



Annexure- .D 
NOR-TEAST FRONTIER -ILWAY 	. 	. 

OFFICE bF THE DI VISIONAL RAILWAY MANAGER(P)/TINSUKIA 
Tinsukia dated: 26 th  May'93. 

NO.EM-9/14 (LOOSE) 
H 

To 
Shii Banamali Goswami 
Office Peon of DRM(P)/TSK (Now under Suspension), 
Now at Rly Qtr. No.R13 near Foot Over Bridge, 
Railway Colony, Tinsukia-786 125, Assam. 

Sub :- 	Notice of imposition of penalty of Removal from Service. 

With reference  to your defence dated 15th  November, 1992 to the Memorandum No. 
EMJB-14 (Loose) dated 27.10.92 and in continuation the D.A.B. Enquiry Report sent to you vide 
.DRM(P) PTSK's conñdential letter of even number dated 23/2/93 (which was acknowledged byyou 
on 26/2/98) ,is hereby infonned that you explanation has not been considered satisfactory and the 
undersigned has passed the following orders :- 

I agree with the recommendation of the disciplinaiy authority (ARO/IT) and in the light 
of the facts brought our clearly through the inquiry conducted by CPIJ'I'SK Shri I.N. Hazariká then can 
be no other suitable penalty removal from service for causing grave threat to safety and encouragiig 
unauthonzed trespassing -of railway track by the public who'patronize the illegally set up retáurant in 
the portion of Shri Banamali Goswami's which he has illegally rèñted out to one Sn K.S. Madhavan. 

Hence, in order the imposition of the abovementioned penalty i.e. removal from service, 
one Sri Banamali 'Goswaini, Peon under DEM(P)/TSK for this grave misconduct". 

In view of the above order you are removed from Railway service with immediate effect. 

I 

An appeal to this lies with DRM/TEZ, if preferred within 45 days from the date of 
receipt. 

Sd!- Illegible 
26/5/93 
Divisional Personal Officer, 
N.F. Railway, Tinsukia. 

O.B. (P)/IC for official for necessary action. 
Head Clerk 'E'/P.S. Section for necessary action. 

Head Clerk 'E'/pass section for necessary action. - 
Head Clerk 'E'/pass section for necessary action. 

Cadre Dealing Assitt. (at office, No will put up in case for 
Regularization of the suspension period from 13/10/92 
to 2 5/5/93). 
Q.S(P) Tfo. Bill (at office for necesary action. 

Sd!- Illegible 
Divisional Personal Officer, 
N.F. Railway, Tinsulcia. 

e T)-4 V 

WL 
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If Governme,' of 1 'ri 	a/Bhir r t Sturkar 
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II t 	1 M nisLry 9f Labour/Srcim rcnLrc1 yu 

kIT 	 i 	 • 
I 	 , 	 5h rni Shak L 1 Bhcwrin 
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Now De 1 h - 11 0 001 
Dcitd 30/1 0/1 99 A 
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( 	, 	" 
No L41 01 2/ 14 /98/Ik( B- I). : WHEAS 	the Central 	Gov imii.n 
is of the opinio, 	that an iidustria1 dispute 
between 	e 	IHp 1 Oye rS 	tj re 1 3 t. On to 	the IiiEtfl 	in', n 	of 

N .F.Ra 1.1 way 	 .:. 	 . 	 '..••• .. 

and 1 their workrnen in respect oF the rnatte - s 	peciFldd 
in the Schedule hereto anqexed 
F, 	

l4I4 	 ' I 	 I 	 I 
AND WHEREAS the Cnrra1 	ovornriint coni 1, 	it 

desirable to refer the said dispute for djud ication 

NOW, THEREFORE 	in exer -c ;e of the poirs cc.;iF-, t::d 
by clause (d) of sub-section (1) bind 	sub- i(ticil 2(A" 
jtctjçjn 	10 	01 	Liii, 	Iii:Iu:,i:,ri.t•ib 	1i1,i,.i(,i,t 	I\C.:L, 1Ii7( 1. 	iii 	.7 
the Central 	Governtitit li(rIh/ ri F:,rs t.ht 	:il ii Ui -piim in: 
idjudicati on to IIiCJLJstri al Tr.i buna 1, CIJWAHATI 
Th 	said Tribunal shii11 y'iv 	it, 	4,rd with in a pi  
three moflt.hs. 	 -- 

	

.......................................THE 	SCHEDIJI.E 
: 

• "Whether the act.i on of the iiiariaeirient of DR1.! 	N. F. 1 v 

TiflSLikia in 	termination the 	erv'ic 	of Shri Bohcuii.:tl I Cl 
on 	Ex-flPfi r'p peon in 1 	1 Jo 	it led 9 	C flO 	1 0 
trel if the wor I flLln in enti 1 1eJ 

I1 
'. 	 I 	

•.. 

S. 	

• 	 ,. 

J MCHA[I 
f')ek Off cet 

.J371821-219 
Copy Fo warded for nresry irt i o n to 

*1, 	The Prcldjr 	OFficer 1 , 
I ndu s tr 1 	.I 	I r I 1)0111.11 fl? Aiiibari (hy(i 11 aiie) 
Noir ,  Jor Pokhijr, , 
Uzinbd7th- 

'I 	GUWAHATI 721001• 

*2. 	N.F.RI1wiy 
The i)ivji:)i] fiHJ1Wiy M;i:,iit c - (1'), 	N,F.Rii1wiv, 

Trinijkj 	761 25 

.. Sri Bqnoma b o Goswami, 
Fx-Qff ice Peon, Rail wry Q r Ao. 
F?/3 , ei'r Foot. nv&ir fir i !i._ 

— 	
. 	 . 

Qw~ 



IN ThE ZNWSZ'RZAL TraSUNaLS S I cwi'az 	As sr 

presentSbj K.3*unah, 

Prc?eiding Oficr, 

XndusrLe] Tribunal,, QLhatj 

In the mattez of an Instjg Duth 
The riafla nnj of NjRaj1, TinSU1Ua 

_ Veaua 

ShrL flomajj Goawamj Sx-Of fIC0 Peon 
PAtiway Qr.No,P/3, Near soot Over Bid 

Data of Awerd 1. 26.9*2000 

Awa 

Thc Govt. of XItaa IdnistrY of Labour vi ira 	
dated 3QZ0 	has 	 this H 

feona to this rtbuna to adJudlcatO the dL q pute arising 
b4waon the 	

of NuF.RaL1way, insujga and its 
wornan Shri. Do1omaLt GoEjwamj Peon ott of te=dnation of 

on tho goliovdM i 

1M  - 	"Whether the ect.on of the Managemont o! DR1 
N..Riway, t.tn .kta in toxminatlea th 
orvjce of shrj Soirnzij 
•en in legally jttfie?

Xfnot to what • 	
,e14ef the *rkrn in entjt1j? 

CL.l &I IhIVA 6e 	 cor 

__A—&' 
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On receipt of zrtnce this Tribtinal has xegistexci 
this case andissu31 notLces to both tha parUes calling upon 

them to 9L le their written ctt nent/Addi written statcnont 
flc: to exchange their documents in support o their respeaUn 

Claim, in re3or1so to which both the pates hare appiared 

and filed their written statement and documents in support 
• 	of their respctive claims The irkman has adduced his own 

• 	GVid,nCQ to austainciate his ease as %* 51 no evidence 
has beefl adducad from the side of management 

The fact of the case, as reveals .fzm materjal 

on ord is ihat tho worl=an uonomali coswami wSs eng&gd 
on casual basis Og panjala in the year 971 by the ma-nagetneni 

-. Of NJ.R&tlway at Tinsukla and t1lereafter he uas poeved 
Ma 

• oover Peon. in 1982 in the same Station-a6d'heeaftr 

Peon in the year 1987 while ho was Worktag as Peon in 
the. office of DPhi(P), UJ,Rsj1;ay at Tinsu]da he was 

urer SUspension by the management and tharges Under,  uie 9 
the Railway Servant (t)isciplino and Appsal RUIG r  1966 

ride Office memoxndum No.M/14( osc)datc4 2740$2 

The first charge was that the woriiian hd erected unthoj 

aroxim his Raj iway Qzarter o i%/Z type t&7ated 

Near Foot Ovex 3ridge of Tincuicia Railisy Stuton and aubie 

the same to an outsider named i<,s 4adhvan who was urxg 
hotel in the said rented structuzns endangering puliic 

safety as the busy  inting linezaa passing Just near the 
hotel. The send chazja alleged wad that the vr1mn erec 

• Conj t 3 
0 

0 

- 	 I 
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Ketch buse attachec to hic quarter in thiCh a sign board 

entLtled RShA shri. Mahakal MancUz4  which erected maintetnc I 

r,Zgana o the Railway Quarters," 

To prbo the -chazes tho disciplinary atzthority-

hai.•cnsUt'.tted a dornest c enquiry by appointing shri I044 

-Hazarlimi cpz,rsK as Criuiry offioar, But no presenUzg Qii- 
• 

	

	 cor s appoi1tec% by the diciplinazy authofity to present 

the case boore the eru.try O!fioer, ThEt Worlciiian wa 
to tako the aaistanco of Shri N C .Mazt)mda4 Sr. C IC.TSK to 

Gasist him.. .1 

th. 	- 	Zn Oonclucting domestic eruixy, the  enqLttxy Qfice: 
• 	: has not exernned any wtncas from the Side. of managttent but 

has r000rded the ctateatont of the worlman 	nan has 

ben etated to hai,e -anitted the ChaXgGso, The erjuizy Ofica 

• thereafter nubuitted report holdincj tt the charge levs11ed 
against the dolinquant woranan was proved and on the hacis -o 

eaM report the worlanan was c3ismissed from the servtca  

264,93 vide oer *4/14(io) 

• 	-. -. 	Miter receiving the oitler of dismissal, the waziffna  
Me preferred an .appool b&ore the Divisional Railway Maneger 

- 	at TinstikLa .  on 4,6.93 which was di izoci by said 1uthor1t7 
- 	vide order dated 4.6.93. Mter dismissal o appeal the work.  

- • man has raised tha Xndw3trial Dispute before the oonce1?d 
- 	--- labour au.thor.tj  who has txied to - aett1. -te m5tter on COnall,i 

- 0 	i.atiori and haying failed to settle the matter on concllat;on 

.1 

• 	 - 	 , 4 c 



1• 

C 

ktaa rofoxr1 it io the appxoprait Govt. whO UItittLtei7. n1d() 

this ra1eraa3. 

Boore this Tribinai workman ha addutzxd his ot-n 

v4vJdone as iM 1 but managatumt has not adduced any evidence 

99-cm his ai4e. 	 i 

• I ha4a hear1 the azuments advanged by the lcd 

• 

	

	 Lvocato or the both thci parties. The leerned adcate for 

the x,rkmtn hac also suixitted written arg irnets elogwith o-

icxumonts. In curnc o 3rgiiant, leexmcl advtcae fbr the 

namont hOG SUtrnitted that de1iruent woraan has adrnLttd 

the charge levolled against him bere the eng.uiry ot 
'he ws rightly dismissed grm the sarvic  e •ut arie 

1vooate :EOr the wr)gan has subn.tt.t.od that exquiz,y o 

bas not followed the Procedural lap: prescribed in that baha 

cttng the dcxnosttc enqutzy, HO has submitted that the 

has not pxovided the list o&witness aloZgwtth the 
I'diarge-shpat to th3 urman as per pzc re poscrthed Ln 

1.tl0 9 O the flailway vzad= serventsD & J) Rulesp 196 

øøondlyjr  by rot appointing PreseLtng Wr.,F-Icerc, to present the 

ace, the uiyoLficer is put to play th u1e of both prose 

to and adjucato. Thjly, 	this Tbural the manag 
ULflt ha6 not pzved th ertdry prooding by adducing M&mce 

o! eauiry Qicer oz any other witness. • ior aj3. thcse eons 

the dnez3tic or . iry comiuctecl by eriquizy Otcer is violative 

• • 	• to the principl ie o natural jxtice• and praeural law (, 

• 	 • 	 • 	 • 	

• 



In doa1ig with irdustrial dtsPatO in cao' o 

i1t3K cp1oyee who. has been jje sod after holing d=osuc 

Gia 

 

the.iribunal has to see . whether domeaC eXy tie 

prp(r1y covju.6ted or Pot.. la oorKiucttng domsatAC. onatry  the 

iij *iC(r has to follow thO proceduZl law proacribX1 

n that beha] aed alo to follow the prLnciple o flCt.VZti 

ut4Lce by giying the r}man a ptpOr and reasonsable opp)r' 

tunitçf ,I beg hcrI, Zi the instant caç what I find from 

thej 1 I on zcozti in that Con.&tituUofl o the domestic 

b not. in accoiLanCO 4th law a t r. pseitinc Of icer Orglairy 

L3 apIX)iflte(i to r.3t1t the caso,e Ifl ViW or this the eU.iZ'y 

otcor hs th play the r,le of prosecutor and adjudicator idxic2c 

is V101atLve 	pral law p3aCred .n that beha3f, 

Fn1sh1ent ó1. list o wtnass to the rnan alongvith the tu  
chutp ii a mandatoiy mquirc .nt ant of ,  Rai1113Y & l\) 

Rule  1968 which .hs tt been complied with by the enquizy off.ic 

ancI hence t3nqtLtry i had in law. 	Loarnd !dvocto 

• 	or th3 ranagoracant ha thmitted that the worrnan ha arnitt 

'the Mrge l&,ti agairzt h 	o im bo. 	the eiuiry 	bait 

curiously cnWh *  tY3 ortiry prcding lion not been proved 

• before the Tribunal by adducing aW :naso £Ortfl the side of 

• the management tjot only that the ovidonco c the ergulXY c, 

himr3el was not a&luced beCaro t irribuna1 wtthout giving 

any 	This bainy the pcsiUon0 that the wor?.Mian has 

a4mitt(YA the charo bcEuro th orrLtryO:€icer has not been 

cbUrhcd.. 

• 	 . 	 Cctd.e6 Cr 

;•. 

.... 



- 	 I  

6 

r the ab 	 I am o. OPULton, that dcetj 
1 ezuiy .crteoa against the orkinan i 8 bacl tn,Ia-i fQr nQñ 

1:compUanoe .o pceau1 Xw  oW heace oer of 
tio doliuent r1a 	not be 

• to attajna in  the oye o aw.  

	

Xn th 	sx1t the ozer of aiai recorded 
Agalhot, the doi iqu,nt uorknan is set asj acj woricaan Is •*vderod to be ZeLfl81aj with 

50% o his b9ck wages with 
• 	-j lJflmxttate oe&. 	• 

With thja Order this 	 j 	Jn 
Of the wOrknanPrepare an award accor 

gible0  

• 	 • 	 S 	

•. 	 Pidg 
• 	 XflthtSjâ 	ibwi) • 	
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• 	
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IN TI GAUHATI mon COURT 
(i'hc Iligh C 'urt of Assam, Nagalaiid, Mcgbalaya,.,Manipur, Tripura, 

Mizorain and Arunachat Pradesh) 

WRITPETITIQ!!(C)!O.435OF2001 

Union of India, through the 
General Managcr, North st Frontier 
Railway, Maligaon, Guwahati-78 1011. 

.......... PETITJON ER 
-Versus- 

H 
1. Bonoinali'Goswaxai, 
Ex-Office Peon, 
Railway Quartr No. R/3 (Type 1), 
Near Foot Ovcrbiidge, Tinsukia. 

Smti Prabba RaniGosw'ami 
W/o Lt. Bonomali Goswanai. 

3. Sri Pradip Goswaini, 
S/ 0 Lt. Bonornali Goswami. 

4, Miss. Bhubani Goswami, 
D/ 0 U. Bonomali Goswami. 

...;'RESPONDENTS 

PRESENT. 
THEHON'BLiMR.JIJST!CEMSWAS 

For the Petitioner 	 : 	Shin Siddhaxtha Sarina, 
Standing Counsel, Railways. 

F)r the respondent 
	 Mr. A.K. Goswami, 

Mr. S. Chouhan, 
Mr. R.S. Chouhan, Advocates. 

Date of hearing 
	 7.4.2004 

Date of Judgment an 
	 7.4.2004 

Order 
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pNTiWk ORDIR  
(Oral) 

Heard Mr. S. Sarma, learned SLanding Counsel for the 

Railways and also Mr. A.K. Goswarni, learned counsel for the 

respondents. 

Without adverting to the technical questiour raised, this 

Court is inclined to disniss this writ petition since the impugned award 

rendered by the industrial Tribunal appears to be in aid of justice. 

The respondent No. 1, Bonomali Goswami (since deceased) 

was a Grade-IV employee in the Railways. A charge sheet was served 

upon him for having allowed construction Of a Hotel and for having 

constructed a Kutcha Mandir inside the residential premises allotted to 

him by the respondent authority as an incidenttcf service. 

The Enq'thy Officer in his report dated 30.12.1992 

exonerated him from ,the. first cliarge or'.having allowed an outsider to 
Ui11K. I 	it I 

construct a Hotel, and with regard" to the sccod cha'gc held that th.e 

respondent himself admitted to have constructed a Kutcha Temple inside 

th7 residential premises. The findings of the Enquiry Officer is quoted 

hereinbelow :- 

"4 FINDINGS 

From the above foregoing chapters, the article of 
charges framed against the delinquent staff 'stand 
established. Since he is intending to have the unauthori2 d 
structures (both Hotel and Mahakal Mandir) dismantled by 
the. Administration with allotment of an alternative R1r. 
AccouimodUliOiI ul the uLher side of the TSR Colony, Al  is 

desired that. ndiinnistratwe action to evict both the 

uuauthdrizcd sLr1cture3 under PP Act/ 1971 be initiated and 
u thus the Erigcctiflg Officers be advised of this suggestiofl, if 

• 	agreed 1lease. 

The statements obtained during thc DAR enquiry from 
• 	the delinquent person are enclosed for. perusal of the 

Uicip1inaY Authority (APO/ II)/TSK and tb kindly 	his 

orders thereof,". 

i( 

ff 

'1 

0, 
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5. 	A casual glr'cc of the fluidiugs quoted above clearly indicate 

that the Enquiry Officer did not indict him for having committed any 

seriOus offence amounting to misconduct.. It appears that thc petitioner 

had constructed a Kutcma Temple in his official residence for the purpose 

of worshipping and this alone should not have been a ground for his 

dismissal from service. Neither of the charges levelled against the 

respondeuf No.1 was relatable to his office, and therefore, any 

punishment other than the punishment of dismissal would have sufficc 

the very purpose of initiation of the dcpsrtmcntal procccding The 

learned Tribunal by the impugned award dated 26.9.2000 set aside the 

order of dismissal on various grounds of which mention may be made of 

the non-compiaince of the mandatory requirements of Railway Servants 

H 	(S & A) Rules, 1968. The Enquiry Officer has been found to have violated 

q. 	
the procedural law as applicable in a departmental proceeding. The 

learned Tribunal in cler terms observed that a reasonable opportunity of 

being heard was also denied to the respondent No.1. These observations 

cannot be reversed by this Court on re-appreciation of evidence, in 

exercise of powers wider Article 226. Going by what have been recorded 

by the learned Tribunal, this Court is left with no option but to conclude 
Mu J 	)I 11) 

that the impugned award which has ensured justice to a Grade-IV 

emplOyee of the Railways needs no interference by this Court. 

6 	Hence, this writ petition is dismissed 1 he appdllae 

authority is directed to unpiement the award forthwith - 

H 

Date 	 ...... 
• 	 Supeinteudn (Copying Sectio) 

Gauhai Hi.h Court 
Authorised U/S 76 9  Act I, 17 

eu 1O 
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The GenerJ. Manager, N .F • Rat iway, 
Maligaon,Guwahati-11. 

Sw s-Prayer f9r appointment on compassionate ground. 

•Respected Sir, 

My father was appointed in March 1971 as Hamal. Daring 1980 

he. suffered from T.U. and on request he was allow to work as  

peon in the.off ice of D.R.M. Tinsukia. 

By order dated 26-5-93 he was rerroved from sewi.ce for 

a petty offence for constructing a Kaccha Mahakal Mandi,r 

adjacent to his Railway quarter, on appeal the punishment was 

upheld. A conciliation was initiated but failed uptirnately 

the Govt. of India, Ministry of Labour by order dated 30-•1098 

referred the matter to Industrial Tribunal,Guwahati, The 

learned Tribunal set aside the dismissal order and ordered to 

reinstate my father with 50% back wages 

Against the award Railway authority preferred W.P 9 (C)'No. 

4385/01 betore lion' ble Gauhati High eou.rt, During the tendency, 
of the petition on 23-6-01 my father died at the age of 55 yeau:s. 

HOwever my mother, myself and my unmarried sister implead.ed In 
the case and ultimately Hon' b].e High Co t 5 by Judgment dated 

disn.tssecl the writ petition with direction to implement 

the award forthwith. 

I 
That Sir, although my father was diiiissd from service on 

26-5-93 he was ordered to be reinstated iy Industrial Tribunal 

vide its N= award dated 26-9-2000, si. nca the awaztj way under 

ohallenge teQhnically my gather was not in service but as the 

'.L A 	 . .. 02 
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writ petition was di.smissed on 7-4-04 with direction to 

4implement the award of Industrial Tribunal. My father would 

have been reinsthted if he would have been xx alive, lUthough 

my father was died on 23-6-01 but the Judgment of ozder of 

High Courtwas passed on 7-4-04 i.e. prior to 7-4-04 I could not 

make a claim. Now I am son of deceased employee late Bonornali 

Goswam.t who wasa peon in the office of D.R.M., Tinsukia 0  

That S.ti!', I passed  class-VUI and i am experienced in 

Electrical work4 under provision/scheme of appointment on 

compassiortate gound a post under Group-c may ie provided to me 
as .i am the only son of deceased employee to meet the financial 

hardship of my 4amily as I have to maintain my aged mother and 

unmarried sister, 

Therefore sir, provide me a Group-C job itnediately 
• ur1er w 	tz the scheme and oblige. 

Yours faithfully, 

( Sri Pradip Goswami. 3  

S/o Late Boflomali 
Resicent ot Tinsujc.ja 
near Old statin, 

Certificate showing age and qualjfjcaj0, 

Death certificate. 

Ôopy enolosed : 
j) Copy of award dated 26.-9-2000. 

2) Copy of Judgment of Hon' ble H±gh Court dated 74'04 a 

/ 
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jment drdet dated 07.04' 2004 in the P (C) 	
id thO 

Istti 	rribuai'sa. 	
daed 26,09620()Oj re 	•-c: (C)/9 9  

the revai order of 1te a 	
1i GoamL, ex- office 

DPO/fsK 	s been set ad 	Late 	Go5wami as retv 	fOrn ly• 

ser.v ice -e.f' 26.05k 3ide this office NI 
	o-. 	-(B)/i4 (1iose) 

dt. 26.5.93, bUt 	
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l6.g.200'th 50% of his beck 'age3 tth 	Odia 	Cff Oc t  ( i 

the date of a;ar0 of th 	
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------------------------------------------------- G.t(P)tLG has directed to irnpleent ht? 
	I;' 

HUn' 
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10.6.200 	 - AcordinglY he is efltitled to get- 50% of his hck agsS 

to the daze of his 	val from 	
j.e w..f. 265- 	to the 

p25,9.2000. From 	.g.2000.e' 	te 0fawd of 	ibUna1 he 

i1l be reinStCat 	
aeU11 benefit p to 23. 6.2001 	

uP ttli 

his dath.And be is entitled to get all b
en ef .  as Ob caSe hLle 

iis 	y of IVCPC 	d V th C
n0 	c3uy in 	 PC are fixCd a3 u 

vttd by asSociated f inance/rs 

L.- 	• 
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- IVth y commission 	:. e.f. 	1. 1.86 in 	scale Rs- 

Pay ftxd on P• se/— w.e.f. 	1. 186 
1. 1.86. 

Pay raised to- Rs. 898/- 1. 1.87. 
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Pay raised to Rs. 

940+414/- 	1.1.9.1 ( 	stcj. 
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y raised to 	Rs. 3 jO/- 	1,1.96. 
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U" 

750-940/-. 

y) 
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-Versus- 

' 	1 The Union of India represented by. 
Its Principal Secretazy, Ministiy of 
Railway cum the Chairman Railway Board, 
New Delh i-I. 

 The (3enerai Manager, 
North East Frontier Railway, 

--- Maligaon Guwahati-12 

 
ff The Chief Personnel Officer, 

i, (Indian Railway), N.F.Railway, 
( 	 & I Head Office Maiigaon, 

k\T Guwahati-12. 

\ 	 4. The Divisional Railway Manager, 
Tinsukia Division, 
N.F.Railway at Tinsukia. 

S. The Divisional Pesonnel Officer, 
S TinsukiaDjvjsjon 

N.F.Railway at Tinsukia. Re spon dents. 

- 	 - -' 

4,  
IA)L 	L 

CENTRAL ADMllsTRA1ivE1mBuj, OUWAHXU BENCH 

OlLiginal Application No.84 of 2005 

Date of Order This the 18th Day of July, 2005 

HON'BLE 	isflCE G.SIVAAN, VICE- WA 
HON'BLE 	 MEMBER 

SrPraLiipOoswumj, 
S/O. Late Bananalj Goswami, 
Resident ofTinsukiaTowj, 
Near old Railway Station, 
Tinsukia, P.S.-Tinsukja, 
Diatrict-Tmsukia 	 Applicant 

By Advocate Mr.S.Chouhan, Mr.R.S.Chouhan 
Mr.A.Roy. 	

S 

By advocate MrS. Sengupta, Railway counsel 

ORDER(ORAL) 

SIVAR&JAjj J(V.C) 

This O.A. is posted on 8.7.05 and 12.7.05.On 8.7.2005 counsel for the 

parties were absent. On 12.7.05 also th're was no representation for the parties. The case 

is again adjourned to this date on that date. It was specifically Inentiohed that as a last 

q4AJ7 
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chance the case is posted on 18.7.05.]liere is no representation for the opplicani OVen to-

day. Mr.S.Songupta, learned counsel for the Railway took us to Annexuro R/5 dated 

6/7.5.2005 to the twitten statement and submits that the Respondents are ready to give 

the appointment to the applicant on compassionate ground but the Die of Birth of the 

applicant recorded in the School Certificate and other documents produced by the 

applicant does not tally. Mr.S.Sengupta counsel for the respondents alsoàubmitted that if 
the applicant produces authenticated documents relating to Date of Birth, the 

Respondents on being satisfied will give appointment to the applicant provided other 

conditions are satisfied. 

We have also pernsed the Annexure 5 dated 6/7.5.2005. We find that 

e main ground ataled for not giving appointment on compassionate ground to the 

ap Iicant at present is wnnt of authenticated record relating the Date of Birth of the 

licant The Annxure 	5 comunicatjon itself refers to Annexure 	1 School 

egister dated 21.4.04 issued by the Headmaster of Ramkrishna Shishu Vidyalaya 

%s4lerein it is shown that the Date of Birth of the applicant is 15.3.71. However, i n the 

other documents mentioned in the Annexure Ri5 the date of birth varies. Ordinarily the 

Date of Birth given in the School Certificate has to be accepted as authenticated 

document. The Dale of Birth shown in the other documents, for example, AnnexureRi4 

a e ge of the applicant as 23.1.68. Now that the Respondents have taken H 
thóview that having regard to the difference in 'the Date of Birth in the documents 
produced by the appicant, we are of the view that this application can be disposed of by 

dire,cting the applicat to obtain a Certificate showing the Date of Birth of the applicant 

from the competent authority namely; Registrar of Bifth , arld Death attached to the 

Municipal Corporation concerned. Hence the O.A. is disposed of at the Admission stage 

• itself by directing the applicant to apply for and obtain Birth Certificate from the 

competent authority which is attached to the Municipal Corporation in which the 

applicant resides and produces the same before the Respondent within a period of two 

months from today. If the applicant produces th said Certificate the Respondents will act 

-I- 
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on the basis of the said Cece and pass approprie order in accordance tb the iaw 

within a period of three motths thereafter. 

• 	 3. 	The Original 

sd/ VICE q1h 

I — 	 Sd/ mcmaUN A1 

• ,/cfltr-s\ 	
wrft 

Au 

H c 
Cfficcr (? 	 ) 
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TO WhOM IT M1\Y CONcEfTi 

A.q per Eufrc(m( t, 	L 	1I)C IWD Ac t D 	196 	& 

Approval an 	II1.'tj, n 0 f ilec framed 28 0 673 
in.. i 	sn1 the r 	13traL6mn of Bi.tl 	& Deth: has Cmmeflced 
from 28.6073 in curcistrjct 0  S 	rcl,-istr ation of birth 
ri 

G.suami, 	has not ireqistr( il mu 	reci, 
t'  

i 

• 	 Date: I 
Tjnsukja [tegi 	r, 

r 1 :Lrth and Peath 
TJJ 

1-4 



To,", 
The Dlvi. RLY Manager (P) 

N:F.Rly. Tinsukia 

Sub: Consideration of application for compassionate ground appointmcnt.aS per 

Cat/Guwahati Branch order No. 84 of 2005 dated 18/7/2005 

A.:per decision of CAT as mentioned above I was directed to produce Birth 

crtificate from the competent Authority, whic is attached to Municipal Corporation 

in which I resides. 
Accordingly, I approach to the Registrar, Birth and death. Tinsukia for certificate. But 

Registrar. Birth and Death Tinsukia, has given a certificate, that Registration of Birth 

and death has commenced from 28/6/1978 in Tinsukia District Hence registration of 

• 	 birth, prior to 1978 does not arise,. (Copy enclosed). However MO/l,urban FW 

• 	 centre, Tinsukia/has given me a certificate where it has been certified that, my age is 

about 34 years. (Copy enlosed). 

;-'-Hence, ering-abové circumstances I therefore praying you to kindly consider 

my application taking date of birth as 15/3/1971 as per School certificate, as there is 

not an)ailable in the office of the Registrar death and Birth prior to 1978. 

• 	......... 

Yours faithfully. 	 . 	•.s-...... 
/ 

Shri Pradip Goswami I 

S/oLate Banarnali Gosyami 

Near Old Railway Statin 

P.O. Tinsukia 
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APPELLANT  
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t 
OPPOSITE-PARTY  

Know all men by these presents that the above named .............. ...................................................................... 
do hereby nominate, constitute

. Ail"Accal—e 
accept thi 	al n 	" 	

such of the undermentioned Advocates as shall 
ama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above 

and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or 
drawing money, filing in or taking out papers, deeds of composition etc. for mefus and on my/our behalf and liwe agree 
to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf. 

In Witness Whereof I/We hereunto set my/our hand on this 	...... Day of ...... 

N. M. LAHIRI (Sr. Adv.) K.R. PATHAK (Sr. Adv.) 
B. M. GOSWAMI (Sr. Adv.) BHUBANESWAR KALITA (I)(Sr. Adv.) 
J.P. B1-IATTACHARJEE (Sr. Adv.) B. R. DAS (Sr. Adv.) 
D.C. SHARMA S.P. DEKA 
B. K. GOSWAMI (Sr. Adv.) D.R. GUHA 
A. M. MAZUMDAR (Sr. Adv.) S.A. LASKAR 
P. K. BARUA (Sr. Adv.) SAUKAT ALl (Sr. Mv.) 
S. N. BHuYAN(Sr. Adv.) B. K. ACHARYYA 
J. K.BARUAH(Sr. Adv,) MS. USHABARUAH 
ANIL SARMA(Sr. Adv.) N.C. DAS (Sr. Adv.) 
B.K. DAS(Sr. Adv.) A.K. BHAVrACHARYYA(Sr. Adv.) 
M. A. LASKAR(Sr. Adv.) A. B. CHOUDHURY (Sr. Adv.) 
DR S.N. CHETIA T.S. DEKA (Sr. Adv.) 
A.S. BHATTACHARJEE (Sr. Adv.) K. P. SARMA (Sr. Adv.) 
A. R.BANERJEE (Sr. Adv.) B. P. BORAH (Sr. Adv.) 
O.K. HAZARIKA (Sr. Adv.) • H. K. SARMA 
N.N. SAIKIA(Sr. Adv.) PRABIN BARTHAKUR (Sr. Adv.) 
J.M. cH0uDHuRY(Sr. Adv.) M.C. BARTHAKUR 
P.K. GOSWAMI (Sr. Adv.) P.C. GAYAN 
P.G. BARUAH (Sr. Adv.) C.K. SHARMA BARUA (Sr. Adv.) 
C.R. DE (Sr. Adv.) ANUP KR. DAS 
D. K. BHATTACHARYYA (Sr. Adv.) DR Y.K. PHUKAN (Sr. Adv.) 
D.K. TALUKDAR (Sr. Adv.) DIBAKARGOSWAMI 
R.P. AGARWALA (Sr. Adv.) BIJON CH. DAS (Sr. Adv.) 
D.P. CHAUHA (Sr. Adv.) R.L. YADAV 
MRS. K. DEKA 	• PRAFULLA ROY 
BISHNU PRASHAD A.C. BURAGOHAIN 
S.S RAHMAN B.L. SINGHA 
GOLAP SARMA P.K. MUSAHARY. 
S.R. BHATTACHARJEE (Sr. Adv.) M.Z. AHMED (Sr. Adv.) 
P.C. DEKA (Sr. Adv.) R.P. KAKOTI 
BHARGAVCHOUDHARY SI. RASUL 
P.K. DAS GURMOORTHYGOPAL 
A.K. CHAUDHURI 	• B.K. GHOSE (Sr. Adv.) 
B. R. 0EV (Sr. Adv.) S. K. BARKATAKI 
A.K. PHOOKAN (Sr. Adv.) DR N. K. SINGHA 

D.C. MAHANTA (Sr. Adv.) S. P. ROY 
T.C. KHATRI (Sr. Adv.) K.K.BHATRA 
MS. BINOYA DUTTA R.P. SHARMA (Sr. Adv.) 
BRABATOSH BANERJEE S.C. BISWAS 
R.K. JAIN P.C. RAYMEDHI 
G.K. BHAUACHARYYA (Sr. Adv.) UTPAL DAS (I) 
PRANABANANDA PATHAK (Sr. Adv) DR S. S. HARLALKA 
T.C. MAJUMDAR (Sr. Adv.) D.R. GOGOI 
DR H. N. DAS (Sr. Adv.) KHAIRUL BASAR 
B. C. MALAKAR A.S. CHOUDHURY (Sr. Adv.) 
SAMSUL HUDA DINDAYAL AGARWALA 
BHADRESWARTANTI KAMAL AGARWAL 
N.N. SARMA MD. SAMNURAU 
JANARDAN DAS JOYDEV CH. DAS 
CHAITANYA BARUAH (Sr. Adv.) V. K. BHATRA 
A.C. SARMA A.C. BORBORA (Sr. Adv.) 
N.Z.AHMED P.K.KALITA 
N.C. PI-IUKAN SAILEN MEDHI 	A 

MUNIN (GAUTOM) SARMA MRS. M.B. DUTTA CHOUDHURY 
FAIZNUR ALl P.C. dOSWAMI 
D.K. KAKATI APURBA SARMA (I) 
G.N. SAHEWALLA (Sr. Adv.) K.H. (SALIM) CHOUDHURY (Sr. Adv.) 
G. K. JOSHI (Sr. Adv.) A.K. PURKAYASTHA 
A.A. MIR ASHIS DAS GUPTA 
MS. REXHA CHAKRAVOR1TY L.P. SHARMA 
MRS. JHARANA BORAH VIJAY HANSARIA 
S. N. SARMA (Sr. Adv.) B. N. SARMA 
MD. ABDUL MAN NAN J. L. SARKAR 
DILIP KR. DAS (Sr. Adv.) R.C. SANCHATI 
PRADIP KI-IATANIAR J.P. BORA 
N. CHAKRAVORTY (Sr. Adv.) SISHIRDUTTA 

MRS K. YADAV C.R. BORAH 

DR B. P. TOOl (Sr. Adv.) P.K. GOSWAMI (I) 

MRS. K. BHATTACHARYYA N.S. DEKA 

A. K. BARPUJARI M. SAHEWALLA 

S.S. SHARMA (Sr. Adv.) H.A. SARKAR 
MRS. RUMA BORDOLOI 
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(2) 
B. K. JAIN 
NILOY DUTTA (Sr. Adv) 
CHINMOY CHOWOHURY 
KAMAL NAYAK 
SK. N. MOHAMMAD 
GIRISH MISHRA 
JOGINDER SINGH (Sr. Adv) 
ABU SHARIF 
B.B. NARZARI (Sr. Adv.) 
MD. ABDUL WAHED (Sr. Adv.) 
NASIMUDDINAHMED 
MANORANJAN DAS 
DR GOBIND LAL 
B.C. PATHAK 
F.H. LASKAR 
MRS. M. HAZARIKA (Sr. Adv.) 
SAURAV KATAKI 
MD. ABDUL HAl 
GAUTAM UZIR 
H.R.A. CIIOUDHURY (Sr. Adv.) 
MRS. MANJULA DAS 
BHABENDRAN. SARMA 
BENU DHAR DAS 
S. L. TULSHYAN 
N.N. KARMAKAR 
MRS. REETA BORBORA 
HRISHIKESH ROY (Sr. Adv.) 
PRADIP DAS 
MD. M. H. RAJBARBHUIYAN 
MRS. J. B. KHARBHISH 
D. N. CI-IOUDHURY 
S.S. GOSWAMI 
K. K. MAHANTA (Sr. Adv.) 
JAGDISH SHARMA 
P. S. DEKA 
MON INDRA SINGN 
N.R. PHOOKAN 
K.P. PATHAK (Sr. Adv) 
ARUP KR. GOSWAMI (Sr. Adv.) 
S.S. DEY 
DIGANTA DAS, 
MRS. B. ACHARYA 
DILIPCHOUDHURY 
LAKSHESWARTALIjKDAR 
S.P. MAHANTA 
SK. CH. MOHAMMAD 
HASIBIJR RAHMAN 
MS, AJANTA OHAR 
B. IBOCHOWBA SARMA 
A.K. MANES WARI 
P.N. SINGH 
NILAMONI GOSWAMI 
MS. B1-IARATI DEVI 
DRZ.N. SNARMA 
K.K. DEY 
G.K. DtJTA 
B. MRINALCHOUDHURY 
KUMUD BARUAH 
APURBA KR. SHARMA 
NAZRUL ISLAM 
RAJIB BORUAH 
SRIKANTA 1-IAZARIKA 
K.N. CHO(JDHURY (Sr. Adv) 
MRS. ABRA BHATACHARYYA 
A.K. THAKUR 
A.C. MAHANTA 
MS. BNUMIKACNOUDHURY 
DR A.K.G. THAKURIA 
D.K. MISRA (Sr. Adv) 
DR A.K. SARAF (Sr. Adv) 
DR R.C. BARPATRAGOHAIN 
MD. AU SEIKH 
B.K. TALUKDAR 
NISHITENDU CHOUDHURY 
G.P. BHOWMIK 
MD. ABDUL HAKIM (I) 
UPENDRANATH DAS 
P. K. GOSWAMI (II) 

SANJOY MITRA 
MS. KALYANI DEVI 
PARAMANANDA TALUKDAR 
MANABENDRA NATH 
MS. MONIDEEPA SARMA 
D.K. KOTOKY 
1. BIDYUT BIKASH 
S.B. SARMA 
S.K. SAHA 
YADAB DOLOI 
R.C.DAS 
P.K.TIWARI 
D.C. !.AHIRI 
PRANAB BORAH 
DR (MS.) S. RAHMAN 
MRS. S.D. BHATTACHARyYA 
MANOJIT BHUYAN 
RAMESH BARPUJARI 
MRS. MRUPAMASAIKIA 
JENAT MOLLAH 
PUSPAKT. BORA 
M.L. SHARMA 
MS. TRIBENI GOSWAMI 
R.K. MALAKAR 
BISWAJYOTI TALUKDAR 
P.K. BARMAN 
ANILCH. DUTTA 
SINGHNAD CHOUDHURY 
DILIP MOZUMDER 
A.M. BUZARBARUAH (I) 
ARUP KR. SHARMA (I) 
MD. JASIMUDDIN AHMED 
DR P.N. HAZARIKA 
ZIAUL KAMAR 
MRS. M. PHUKAN 
R. K. SAIKIA 
SUBRATA NATH 
DHANESH DAS 
H.N. GOSWAMI 
H.P. BARMAN 
MS. JYOTI TALUKDAR 
SACHIN KR, SHARMA 
L.R. DUTA 
J.N.CHAKRAVARTY 
QZI. S. KUTUBUDDIN 
S.K. KEJRIWAL 
MS. PRATIMA DAS 
JAGANNATH BARUAN 
MD. M. ANMED 
MS. B. K. DEVJ GOSWAMI 
B.C. SARMA 
MS. J.D. ACHARYYA 
V.M. THOMAS 
K.K. PHUKAN 
B. DEVA GOSWAMI 
AMAL CHANDRA DAS 
MS. GIll KAKATI DAS 
MS. BAHARUN SAIKIA 
MRINAL KR. CHOUDHURY (Sr. Adv.) 
MS. AHMEDA BEGUM 
D.C. KATH HAZARIKA 
MD. MOTIUR RAHMAN 
MS. DIPTI DAS 
M.K. JAIN 
MS. BASANA RAJKHOWA 
S.C. DU1TA ROY 
S.L. JAIN 
B. K. BHATrACHARJEE 
MS. ANUPAMA DEVI 
MS. M. BUZARBARUAH 
MS. MRIDULA DEV1 
BHASKAR J. DUIrA 
MANIK CHANDA 
K.K. MOUR 
B.B. GOGOI 
ABDUR ROSI-IID 
M.R. PATHAK 
P.K. SHARMA 

P.R. BARMAN 
RAJENCHOUDHURy 
MO. NAZIMUDDINAHMED 
MD. HABIBUR RAHMAN 
JAYANTA CHUTIA 
A.K. ROY 
R.KPAUL 
ASWINI THAKUR 
JOGES WAR SAIKIA 
A.K. SARKAR 
P.B.MAZUMDAR 
L.M. KSHETRY 
M.K. SAl KIA 
A.J. DAS 
BISHNU BURAGOHAIN 
A.F.G. OSMANI 
SANJIB SAIKIA 
MS. PORI BARMAN 
MD. A. SABUR CHOLJDHURY 

N. KALITA 
MS. MANOSHI HAZARIKA 
MS. A. BHAGAWATI, 
RANJAN BARUAH 
JNAN CH. NATH 
KR. DEEPAK DAS 
MONMOHAN TALUKDAR 
UPAMANYU HAZARIKA 
AMLANDUTTA 
BILLAL HUSSAIN 

J. MAHANTA 
M.D. CHOUDHURY 
MS.S. DEKABARUAH 
MR. DIGANTA DUTrA 
MS. NILIMA DEVI 
SATYEN SHARMA 
RAM CH. SAl KIA 
UJJAL BHUYAN 
DIBAKAR SHARMA (I) 
MS. A.G. BARUAH 
MS. MANJULI DEV 
AMARENDRA CHOUDHURY 
DRP. K. BHUYAN 
MS. G. D. MAZUMDAR 
JYOTIRMOY ROY 
ASHISBHATrACHARJEE 
MS. PRANATI SHARMAH 
KHARGESWAR DAS 
H.K. BAISHYA 
BISWA NATH SHARMA 
CHANDAN DAS 
S.K. LAHKAR 
RASAMAY DUTA 
MS. S. BAYAN ROY 

NMEVNATH 
D.C. DUTA 
MS. SNIGDHA BARUAH 
MRS. P.M. DUTA 
PADMA KT. BORAH 
H.S. THANGKHIEW 
P. J. SAIKIA 
RAJ KR. AGARWALA 
KAMALESH K. GUPTA 
B.C. CHOUDHURY 
JAIRAM GIRl 
SANTANU BHARALI 
RK. ROY 
MS. GOURI SINHA 
P.C. DEY 
K.K. NANDI 
R.N. PURKAYASTI-IA 
S.K. SINGH 
D.K. GOSWAMI 
R.K. JOSHI 
D.C. CHETIA 
MD. ABDUL HAN NAN 
MD. IQBAL HUSSAIN 
DEBJIT KR. DAS 
MS. A.D. THAKURIA 

MS. ANUBHA DAS 
MS. NEELI BORDOLOI 
O.K. KOTHARI 
KALYAN 6HA1TACHJEE 
DAYAL CH. BARMAN 
MS. R.L. GOGOT 
MD. K.A. MAZUMDAR 
U.C. BHATTACHARYYA 
TAVUM SON 
MS. R. DAS MOZUMDAR 
MS. SYEDA l.A. BEGUM 
A.S. NIJAMUDDIN 
RANJAN MAZUMDAR 
RAMENDAS(l) 
N.N.OZAH 
S.K. PAUL 
MUKPER11N 
DR AC. PHUKAN 
M.C. DEKA 
PALLAV KATAKI 
S.C. KEYAL 
MS. S. B. BHUYAN 
SKN.MUKTAR 
APARESN CHAKRAVARTY 
MS. J. PHUKAN GOGOI 
GAUTAM BAISHYA 
SIDHARTHA BNAT'rACHARYyA 
M.P.SHARMA 
RANJIT DAS 
RAMESH GOENKA 
PHANIDHAR GOGOI 
MS. RB. HATIKAKOTI 
MS. SUNITY SONOWAL 
MS. BABITA GOYAL 
BIMALCHETRI 
PREM SHARMAN 
BISWAJEET GOSWAMI 
MRS. EVA KAKOTI 
IC. CHUTIA 
V.K. CHOPRA 
S.K. SINGH 
C.T. JAMIR 
MALKIT SINGH 
H.K. SHARMA 
SUDAMA CHAU HAN 
U.K. BORTHAKUR 
MS. GEETA DEKA 
MS. N. DU1TA SHARMA 
MS. S. ADWANI 
P.J. PHUKAN 
MS. R. PATHAK BORAN 
MD, M. H. CHOUDHURY 
RAB HUSSAIN 
C.K. DAS 
PALLABH BHOWMICK 
S.M. SARKAR 
S.K. GOSWAMI 
NARMOHAN TALUKDAR 
R.M. CHOUDNURY 
MASLIM GHANI 
J.C.BEZ 
BIJAN CHAKRABORTY 
A.B. ROY (Sr. Adv) 
A.M. BULARBARUAJ-I (II) 
UTPAL RAJ SAIKIA 
L. NESSA CHOUDHURY 
DHIRAJ KR. SAIKIA 
J.K. MISRA 
BIPUL SARMAH 
MS. S. DAS BARUAH 
G.K. THAKURIA 
H. K. NATH 
RAFIQUL ISLAM 
K.R. SURANA 
MS. L. CHENTALAPATI 
MS. D. DAS ROY 
ANU PAL DUIrA 
:P.K. ROYCHOUDHURY 



K.C. MAHANTA 
B. C. TALUKDAR 
R.K. DAS,(Sr. Adv.) 
PRABICHOUDHURY 
KFIAGE.J GOGOI 
RAJES WAR SARMA 
T.G. BARUAH 
D.C. BARUAI-I 
MD. ABDUL HAKIM (II) 
A.C. KALITA 
B.C. SAIKIA 
TAFAZZUL HUSSAI N 
TAUHIDUL ISLAM 
R.D.LAL 
B.C. CHAKRABARTY 
MS. SUN ITA KERJIWAL 
SUKUMARCHOUDHURY 
G.C. PHUKAN 
N.H. MAZARBHUYAN 
BIMAN BARUAH (Sr. Adv.) 
TONNING PERTIN 
BASARUDDINAHMED 
MS. DEEPA BORAH 
MD. ABDUL MALEQUE 
J. C. GAUR 
H.K. CHOUDHURY 
BIPLAVCHAKRAVORTY 
P.N. CHOUDHURY 
ARUNESH DEB ROY 
MS. N. BHATTACHARYYA 
PRABIN MAHANTA 

o H.K.MAHANTA 
M.M. RAY 
P.K. DAS 
MS. SOHELI SEAL 
MR. AJANTA TALUKDAR 
MRS. N. T. NATH 
NIRMALENDU SINHA 
MISS. Z. TSIBU KHRO 
MS. ANITA DEVI 
MRSANU BARUA 
MS. FATIMA AHMED 
NILUTPAL BARUA 
MS. B. DUTA DAS 
UTPAL CH. DAS 
ARUP KR. SARMA (II) 
MS. S. BARPUJARI 
S.S. SAMADUR RAHMAN 
BISWAJIT PRASAD 
MS. M. PRADHAN 
A.K. JAIN 
MS. JYOTIMALA KONWAR 
MS. CHANDANA DEKA 
D.R. BORA 
H.R. KHAN 
SYED I. RAHMAN 
PARAMANANDA BORAH 
JAYANTA TALUKDAR 
MS. BONTI SARMA 
KULENDRA BHATTA 
MS. A. DEKA LAHKAR 
P.K. BARUAH (II) 
CHITrARANJAN GOSWAMI 
N.K. BARUA 
B.K. BAISHYA 
IFTE KHARAHMED 
D.C. NATH 
MS. NILUFAR RAFIQUE 
ZAFAR IQBAL 
MS. MEGHAMALA SHARMA 
AJANTA SARMA 
ADILAHMED 
MS. NANDITA MORAL 
MS. DEEPANJALEE DAS 
O.P. BI-IATI 
DR (MRS) P. CHAKRABARTY 
JAINUDDINANMED 
B. KARPUKAYASTHA 

SIDHARTHA SARMA 
A.K. DEY 
S.K. MEDHI (I) 
MD. SHAMSUL ISLAM 
RATUL GOSWAMI 
JOYRAM SAIKIA 
BHUMIDHAR BARUAH 
DEVA KR. SAIKIA 
PRAN BORA 
DEBAJYOTI TALUKDAR 
MS. M.D.G. BARUAH 
BHABANI PHUKAN 
RAHMAN ALl 
DHIRENDRAKR. DAS 

K. BORAH 
ALOK VERMA 
HRISHIKESH SARMA 
A.R. SIKDAR 
NITYANANDA BARUAH 
N.K.NATH 
DR PAUL PETA 
MS. ARIFA K. CHOUDHURY 
D.M. BORDOLOI 
BHABA KANTA GOSWAMI 
M.K. GARODIA 
MRS. R. PHUKAN SAIKIA 
J. N. SARMA 
HAMIDUR RAHMAN (I) 
KAMALESH SHARMA 
BISWADEV SINHA 
H.K. DAS 
B.D. KONWAR 

N. SRINIVASAN 
DILIP BARUA 
N.J. DUTtA 
J. K. BAISHYA 
MATHEIM LINGGI 
MS. APARNA DEV 
AVIJIT ROY 
KRISHNENDU PAUL 
HALADHAR KALITA 
DIBAKAR GOSWAMI (II) 
MRS. N. DEVI SARMA 
C.R.DAS 
MS. ANJU TALUKDAR 

P. 0EV 
MRS. INDRANI SARMA (I) 
MS. BHANU SENAPATI 
DEBASIS SUR 
MS. ANURUPA DEY 
D.C. BORAH 
R. K. PRADHAN 
SANTANU BHATFACHARYYA 
SATYAJEET SHARMA 
DEBA KR. DAS 
PRIYATOSH BHATFACHARJEE 
PARITOSH PURKAYASTHA 
MS. RINA BHA1TACHARYYA 
DEBAJIT BHATTACHARJEE 
PRADIP DUTFA ROY 
M.K. MAJUMDAR 
B. M. CHOUDHURY 
SOUMITRA SAIKIA 
SYED MD. T. CHISTIE 
DR (MRS.) M. PATHAK 
MS. KALPANA BARUAH 
B.W. PHIRA 
S.R. RAVA 
MS. P.B. BHA1TACHARJEE 
S.C. BHARALI 
MANOJAGARWAL 
HAREN DAS 
MS. AJANTA NEOG 
ARNAB BISWAS 
SAHIDA BEGUM 
MONMOHAN GOSWAMI 
P.C. CHOUDHURY 
M.N. NATH 

(3) 

MS. UMA CHAKRAVORTV 
MS. JUTHIKA CHAKRABORTY 
MS. S. SENAPATI 
MANAS SARANIA 
MRS. PRANITA CHOUDHURY 
DEVASHIS TI-IAKUR 
MS. Z. ARA BEGUM 
K.C. SARMA 
SUMAN CHAKRABARTY 
ABRARAHMED 
MS. SANGHAMITRA DOWERA 
PRASANTA KHATANIAR 
ANUPJYOTISARMA 
S.C. CHAKRABORTY 
P.M. DASTIDAR 
HAMIDUR RAHMAN (II) 
MS. DEEPAWALI SHAH 
D.K. CHOMAL 
MS. ASHA JAIN 
MD. A.H. LASKAR 
AJIT DAS 
MS. REETUJA DUTA 
S.K. TEWARI 
TAPAN KR. DAS (I) 
SHAH S. A. RAHMAN 
PARAG K. DUTTA 
P.C. BARPUJARI 
B.N. HAZARIKA 
R.R. KALITA 
M.K. SHARMAH 
B.C. KALITA 
DRB.U.AHMED 
M.U. MAHMUD 
B.N. SARMA BORDOLOI 
SALAHUDDINAi-IMED 
MRS. J. SAIKIA BHUYAN 
NARAVAN CHAKRABORTY 
SASHANKA DASGUPTA 
RIPUN BORA 
JAYNAL ABDIN (I) 
T.P. MAZUMDAR 
ANUPAM SARMA 
KAMESWAR LASKAR 
U.K. THAKURIA 
J.M.DAS 
MS. G. DAS LAHKAR 
CI-IANDRA BORUAH 
S.P. SHARMA 
BHUBANESWAR KALITA (II) 
N. K. GOLDSMITH 
SURAJIT DUTFA 
A.K. MEFITA 
ANJAN J. SAIKIA 
A.K. BARUAH (U) 
BALDEV SINGH 
Y.S. MANNAN 
RAJ SEKI-IAR 
PULIN BIS WAS 
MONOJ BI-IAGABATI 
SONES WAR DAS 
MRINAL SARMA 
MD. A. ALAM KHAN 
MRS. J. CHAKRABORTY 
MS. S.B. CHOUDHURY 
U.S. AGARWALLA 
P.K. SENSOWA 
O.K. MAHESREE (Sr. Adv.) 
N.N. BHUYAN CHOUDHURY 
SARBESWARDAS 
MRS. AMI B. SARMA 
AFTAB ALAM 
J.K. ADHYAPOK 
COL (RTD.) M. GOSWAMI 
B.K. SINGH 
MD. AYUB ALl 
ADHIRS. CHOUDHURY 
S.R. SAIKIA 
BAHADUR RAMCHIARY 

TAPANDAS(II) 
MRS. PUSPA GOGOI 
MS. APARAJITA SHARMA 
AJOY KR. DAS 
BIMAL KR. JAIN 
REKIBUDDINAHMED 
MRINAL KALITA 
MS. CHAN DRAMA SARMA 
K.D. CHETRI 
S.J. BARTHAKUR 
MS. ANJANA DAS 
K. KATH HAZARIKA 
PARITOSH BANIK 
ARUNABHCHOUDHURY 
BHASKAR DUTTA 
TAYAM SIRAM 
DULAL TALUKDAR 
C.R. BISWAS 
BHASKAR KR. SHARMAH 
A.K. SAIKIA 
DINESH AGARWAL 
MS. PANCHALI BHATTACHARYA 
MS. MAMONI CHOUDHURY 
MS. TR1PTIDHARA DAS 
SURAJIT CHAKRABARTY 
MS. U. BHATrACHARYYA 
MS. MOMIKSHYA ARUNA (OZAH) 
RAJESH AGARWALL 
ABDUL MALIK 
MS. D.S. NEOG 
MS. N. N. AHMED 
MS. S. T. SARMA 
H. B. GOSWAMI 
KHIZIRUL MONIR 
MRS. K. K. CHOUDHURY 
MS. MAMON DEKA 
MS. DEBJANI SEAL 
MS. PRIYANKA BARUA 
ABHIJIT BHATrACHARYYA (I) 
MS. ECHO SHARMA 
KALYAN PATHAK 
MANISH GOSWAMI 
MRINMOY KHATANIAR 
DIPANKAR BORA 
SUMAN SHYAM 
BEDADYUTI CHOWDHURY 
MS. BORNALI BHUYAN 
MS. BANTI DUTA 
MS. MOUSHUMI DEKA 
MS. CHANDANA NAN DI 
SUN IL AGARWAL 
HARI KANTA DEKA (Sr. Adv.) 
MS REHANA BEGUM (I) 
O.P. SAHARIA 
S.C. ACHARYA 
S.S. DUTA 
AKHTAR PARVEZ 
MS. N.S. THAKURIA 
S.S. MOZINDER BAROOAH 
DIPU MANI THAKURIA 
JAINULABEDIN (II) 
JAWRA MAIO 
JOGEN FIANDIQUE 
I.A. TALUKDAR 
BIKRAM CHOUDHURY 
NABAJIT BHARALI 
MRS. H. M. PHUKAN 
A.R. MEDHI 
MD. BABULUR RAH MAN 
P.K. PODDAR 
MD. ILIASH ALl 
RAMKRISHNA BHAUACHARJEE 
M.K. MISRA 
R.J. BARUA 
B. K. DUTA 
MRS.S. DASBHUYAN 
MRS. M. RAJKUMARI 
ACHYUT OZAH 



- 

(4) 

BIKAS HAZARIKA M.K. MODI MO. TARIQUL ISLAM RAGI-IUNATH PD. ROY 
MS. MONI NATh I.A. HAZARIKA ABU SAYED NURMOHAMMOD SARKAR 
S. K. DAS SHAJAHAN ALl BIIASKAR BARMAN SANTOSH JAIN 
RAHMATAU DHIMANTALUKDAR MS. BIJOYABAIRAGI SIJNILKR. JAIN 
DEVAJIT SAIKIA U.P. BARUAH PABITRA S. BHATTACHARY'YA DIPENJYOTI DUTA 
MATINB. U. AHMED MS. ARUNIMASENAPATI SURAJITBHARALI MRS. BANANI DAS 
B. K. HAZARIKA MS. SUJATA CHANGKAKOTI MS. BABINA BEGUM RAJESH KR. CHAYENGIA SONJOY SARMA A.L. MANDAL MS. NAN DITA BHARALI 
MD. A. J. ATIA UTPAL DAS (III) SUJIrKR. GHOSH 

MS. ASHA TEWARI 

ASHIFAHMED S. K. KHAITAN MISS. RUPALIM DAS 
MRS. R. BORO BORAI-I 

MATIUR RAHMAN MRS. V. L. SINGH PRANAB SHARMA MISS. REKHADEKA 

A.K. BASFOR ARNAB JAN DEKA MISS M.M. BORAH MS. N. MEDHI KALITA 

SHOUMENSENGUPTA S. K. SINGH MS. BANTI BAISHYA MANASH GARODIA 

D.K. JAIN NIRAN BARAI-I RADHAM. DAS JAKIRUL I. BORBHUIYA 

MS. MALLIKA DUTA MRS. A. A. BEGUM PADMESWARDEKA SUBIR BHATrACHARJEE 
AJUNGLAA1ER SONESWAR SAIKIA ANUPAM CHAKRABORTY MS. 'DIPJKA BORGOI-IAIN 
H. B. SARMA J. P. CHAUHAN ANGSHUMAN BORA MRINALENDUCHOUDHURY 
PRAJNAN C. DEKA DEBAJITGOGOI RAJEEV DAS DHRUVAJYOTI PATHAK 
ARINDAM BARTHAKUR GAUTAM SOREN BISWAMBI-IAR SHARMA KAUSHIK 'HARIKA 

J. DAS AFSARUDDIN CHOUDHURY HARGOBINDA BORUAH DILIP BARUAH (II) 
P.K. TALUKDAR JOGEN BORDOLOI MS. JITUMONI SHARMA MD. ABDUL MATLIB 
MS. MOHSYNA SYREEN SUNIL KR. SINGI-IA PUTUL CH. GOSWAMI RAJIB HAZARIKA 
MS. K. M. PHUKAN MRS. B. BHUYAN RANJAN GOGOI NABASHISH GOSWAMI 
MS. J. RANI BORA ARUN NATH MISS. LOLITA RENGMA DEBASHISH BATrACHARYA 
MANASH BARUAH MS. M. BORDOLOI MISS. BASABI DAS KUMUD CH. BORO 
K.K. BHAUA SADHAN KALITA 	. MS. RUPANJALI DAS NARENDRA NATH JHA 
MRS. RAM DUTtA CHINMOY BHATTACHARYYA MANISHCHOUDHURY RANDEEPSHARMA 
ASLAM KHAN ANUPAM CHAIJDHURY MISS. MARAMEE GOGOI MS. TAMANNA BORA 
PRANAB CHAKRABORTY PRABAL KATAKI NABIN DEB NATH MRS. FARIDA BEGUM 
MS. PURABI KALITA SANJU GANGULY MRS. CHAYA DEVI NEELANJAN DEKA 
JAYANTA DEKA R.K. BOTHRA MS. BASHARI SEAL DEVASHIS BARUAH 
NAVAROON NATH MS. NAVANITA MITRA MISS DEBALINA CHOUDHURY U MS. MEETA DEY 
MS. NIRMALI TALUKDAR RAM NAKSHTRA MS. SMRITISHREE CHAKRAVARTY 

TUSHAR KT. RAJKUMAR 
N.A. LASKAR S.N. RAY MISS. MAMANI BASAR 

MISS. S. MADHURI NEOG NAJROL HAQIJE D.K. SARMAH MISS. SANCHITA ROY 
MITHUNTALUKDAR MS. ANUPAMA DASS MISS. ANJALI DAS 

MRS. RUNUMI DAS 

KANHAIYALAL GUPTA MISS. R. DEKA DIPAK KR. KALITA 
MISS. B. MAYA CHHETRI 

MRS. M. GOHAIN L.K. BORAH NLJRUL I. CHOUDHURY 
MD. MASUD-UR-RAHMAN IIAZARIKA 

MRS. GITAMEDHI R.K.ADHIKARY MD.A.K. HOSSAIN 
TAPANCH. DAS (III) 

B.S. BASUMATARY S.K. SHARMA MS. KAVERI MEDHI 
SANJAY KR. CHAKRABORTY 

P. DAS MISS. ANITA DAS KAUSHIKGOSWAMI 
MRS. D. BAISHYA(GOGOI) 

DHRUBA KR. SAIKIA (Sr. Adv.) J. K. SARMA ABDUR R. SHEIKH 
MS. ANJU AHMED 

INDRANEELCHOWDHURY MRS. M. CHOWDHURY MS. TAPASI DAS 
ROBIN KR. DUTrA 

MRS. R. S. CHOWDHURY ZIAUL ALAM SI-IARIFUDDIN 
HEMANTA KR. SARMA (II) 

SUBRAT BHUYAN (I) MS. N. HOMCHAUDHURY 	. MRIDUL KR DAS 
MISS. DIPSHIKI-IA DAS 

MRS. JYA1SNA SIKDAR S.K. SINHA MRS. CHANDANA SHOME 
MRS. M. SARMA BARUAH ROMEN BARUAH RAJESH KR. BHATRA 

RITU PARNA HAZARIKA 
J. P. DAS ARUPANANDACHOWDI-IURY SAGAR RAVI G. 

ABHIJITDAS 
HIRALAL MAURYA NILADRI BHATFACHARYYA PADMADHAR UPADHYAY 

MS. KANCHAN NEWAR 
KAMALAKSHYA DAS MS. I. KRISHNATRAIYA MISS. PEACE LAHKAR 

HRISHIKESH DAS 
MS. IPSITA GOHAIN MS. PAI-IARI SAIKIA IKBAL H. SAIKIA 

PRABIN DAS 
MS. DIPASHREE SINHA N. K. BARKAKATI DIBYAJYOTI BORAH 

ANKUR BHUYAN 
MS. NIRUPAMA BARUAH ASHIM KR. CI-IOUDHURY MISS. 1-IASINA YESMIN 

MRS. SHAHNAZ BEGUM 
MS. PAPIA CHAKRABORTY MS. S. HAZARIKA MRS. JURI D. BARMAN 

DEVA KR. DAS (II) 
HAREKRISHNA OEM RUPJFrDE MISS. ASMINA BEGUM 

MS. ROUSHANARA CHOUDHURY 
SAJID RAHMAN R.K. NATH MRS. RAKHEE B DEB 

RAB1NDRA CH. PAUL 
MS. APARNAAJITSARIA . D. J. DUITA MRINMOYDUTrA 
G.B. DAS R.K. SARMA MISS. SANTANA SARMA 

MS. M. BHA17ACI-IARJEE 

DEBAJEETTHAOSEN DINAMANI SARMAH BIMAL SARMAH 
MS. NAVANITA BARUAH 

S.K. MEDHI (II) PARTHACHOUDHURY AMBAR BARKATAKI 
UJJAL KR. GOSWAMI 

BEGUM R. A. SULTANA B.P. SINHA MISS. NIZIFA KHANAM 
MRINAL Kr. NATH 

ALOK DEB ROFIQUDDINAHMED MS. BARNALI MAHANTA 
DURGA P. MAN DAL 

MS. B. CHAKRABAR1TY AISWARYYA SARMA MIZAZUR R. BARBHUIYA 
MISS. NAMITACHOUDHURY 

MS. INDRANI CHETIA MS. A. BARUA SANJAY ROY 
DILIPKR. JA1N 

MS. ANUPAMA DEVI MD. NIZAMUDDIN SEIKH IM11 LONGJEM 
MISS. IJUMONI THAKURIA 

SIDDHARTHA BARUAH . DIGANTA GOGOI ARUN DEV CHOUDHURY 
MISS. BIPASHA SARKAR 

S.R. RAJBONGSHI SANJIB ROY NAKUL KALITA 
MISS. RINI SHARMA 

K.K. BHATTACHARYYA MS. KALPANA GOGO! (SARMAH) MS. MUNMUN B. SARMA 
MS. MANJULIKA BAROOAH - ANIRBAN DAS SHAMIMA JAHAN 

MISS. RANJUMONI NEWAR 
MS. MANJUS I-IA JHA MRS. INDRANI CHOWOHURY NILOUTPAL RAJKHOWA 

MOIRANGTHEM G. SINGH 
MD. KHORSHED ALt ANAN KR. BHUYAN R. K.DEV CHOUDHURY 

SANDIP BHATrACI-IARJEE 
ZAHANGIR HUSSAIN PALASH DAS SONIT KR. SAIKIA 

DEBASHISH SAIKIA 
S. N. 0EV PUZARI MS. BIPAAKKHI BORTHAKUR MISS. SEWALI KEOT 

NANDAN SARKAR 
DIGANTAKR. MISRA DIPAKKR. DEY. MS. MITALI MAHANTA 

SOFIQURRAHMAN 
MD. AFTAB HUSSIAN PARTHA P. BARUAH GAUTAM KR. SARMA 

UDAY J. SAIKIA 
MRS. N. S. AHMED ISLAM AJIT KR. DUTFA SHAHAB IJD. MAZUMDAR 

PANKAJ KR. DEKA 
MS. G.R. MAHILARY MD. BAHARUL ISLAM ABDUL MANNAF 

IMRAN H. LAS KAR 
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MS. BANASHREE GOGOI 
MISS. HIRAMONI DEKA 
ISWAR 'GOGOI 
MISS B(JOYA SINHA 
MD. KUR BAN ALl 
SAHIDUL H. SARKAR 
GAUTAM SHARMA 
MISS. ADITI BHATACJARJEE 
DHRUBA BANIA 
GAUTAM CHAUDHURY 
SATYABRAT DEV SARMA 
MRS. NIRADA SEAL 
NARAYAN D. BHUYAN 
KULAJIT DAS 
MD. ASLAM KHAN (II) 
SAMIUL MUNIR 
SANTANU GOSWAMI 
NARAYAN SHARMA 
MS. PANCHALI BRAHMA 
MAN ISH NATH 
MISS. REHNA BEGUM (II) 
MS. RAJI CHETRI 
KISHOR KR. BHANSALI 
DIBAKAR BORAH 
NARESH MARKANDA 
MRS. MAITREYEE BORAH 
JAYANTA KR. PARAJULI 
BAPANCHOV.DHURY 
UTPAL KR. KAL \ 
MS. APARAJITA SAIKIA 
MRS. MEERA H. BORAH 
DEBABRATA SAHA 
MS. ANIMITA GOSWAMI 
MS. MANOSHI SHARMA 
MISS. SATYAWATEE KONWAR 
MD. JAKIR H. KHAN 
BIJAN KR. MAHAJAN 
ABHIJIT BHATTACHARJEE (I!) 
ARSHAD CHAUDHURY 
PRANAB KR. DAS 
MS. MITALEE LAHKAR 
KHANINDRA LAHKAR 
MS. MANJU BORDOLOI 
SUSHANTA S. BAROOAH 
MS. S. HAZARIKA (BORA) 
MD. ASLAM 
PRANJAL DAS 
MS. PANNASHARMA 
MS. MONALISA KONWAR 
SANDI K. DEORI 
MS. M. CHAKRABORTY 
DEBOJITSENAPATI 
RAJKUMART. SINGH 
MS. B. GHOSH (SEN) 
MS. TASFIA HUSSAIN 
MRS. MEHBOOBA BEGUM 
JAI KISHAN BAJAJ 
MS. JAYATI PURKAYASTHA 
MS. PAREE GOGOI 
A. M. BARBHUIYA 
MISS. ARJUMANDA BHANU 
MS. KANGKI BORKATAKI 
BINOY PATHAK 
NITYANANDA UPADHYAYA 
SANJIT SHIL 
MS. JULIE MAHANTA 
MRS. MADHABI SAIKIA 
MISS. BABITA RANI DAS 
SANTANU KR. DAS 
MISS. DOLORINA PATHAK 
SUBHRANGSU DHAR 
PARAMA KUMAR GOGOI 
MISS. GOPA SUTRADHAR 
IKBAL AHMED 

SANJIB GOGOI 
ABHIJIT BHAUACHARYA (III) 
SUDIPTO BHATACHARJEE 
PRAHLAD KR. BRAHMA 
MS. JAGRITI RAJKUMARI 
KUSH RAM BORA 
MS. DEEPALI KALITA 
DEEPAK BORA 
DIPANKAR PD. BORAH 
,RAJESH KR. AGARWAL 
MRS. SACHITRA BORA 
SUJOY GOSWAMI 
RINKU MAHANTA 
JAIDEEP PURKAYASTHA 
ZAKIRUL AHSAN 
MISS. RINKI BISWAS 
MISS. SHABNAM CHE17RY 
MISS. MANASHI CHOUDHURY 
SANTANU RAJ GOGOI 
MISS. SHARMILA DAS 
MRS. RUPREKHA DAS 
MS. ARPITA PAUL 
JOY DAS 
DHRUPAD KASHYAP DAS 
MS. SARMISTHA BARUA 
MRS. PRANITA PATHAK 
MS. MOUSHUMI DAS 
MS. BULIE SARMAH 
MS. NAN DINI MUKHARJEE 
NEERAJ ANAND 
GITARTHA PATHAK 
SANKAR P. BHA1TACHARJEE 
MD. KOHINOOR ISLAM 
SYED MUSFIQUR RAHMAN 
PUSPENDRA KR. MEDHI 
SANJIB KR. SINGHA 
MISS. NILAKSHI GOSWAMI 
MISS. MANISHA SHARMA 
GAUTAM RAHUL 
MS. ANITA VERMA 
TONGPOK PONGENER 
ANIL GOHAIN 
MISS. ANUJITA BORA 
SANJAY KR. SINGH 
SANJIBBARUAH 
MISS. SOBHANA SAIKIA 
MISS. MOON BARUAH 
BRIJESH SHARMA 
MISS. RAKHI PATHAK 
RATANCH.DAS 
NABAJIT NARZARY 
SAFIQUL HUSSAIN 
NASIRUDDIN 
MS. N.M. BORDOLOI (BORA) 
PRAKASH KR. BOTHRA 
BUOY CHETIA 
SUBHAJIT BANIK 
SAHADEV DAS 
DR K. UDDINAHMED 
MD. A. Q. AKANDA 
PRADIP KR. AGARWALA 
MD. FARID U. BARBHUIYA 
MISS. NIYATI KALITA 
MRS. SADHANA KALITA 
ARUP GOSWAMI (II) 
MS. ARUNDHATI BORA 
MS. RITAMANT GOSWAMI 
SHUROTZAMAL SHEIKH 
SUMAN CHETIA 
ALAKESH DEV SARMAH 
RANJIT KR. GOSWAMI 
JAKIR HUSSAIN SAIKIA 
BHUPEN CH. PEGU 
KUNTAL SHARMA PATHAK 

(5) 

DEEPAKKEJRIWAL 
MISS. AMI SAIKIA 
MRS. RUBI G. GOHAIN BARUAH 
MISS. JOYATI PAUL 
MISS. ANOWARA MAZUMDAR 
MISS. MADHUSMITA BAISHYA 
ABHIJIT DAS 
BIJOY KR. DAS 
JAHURUL ISLAM 
MISS. GITUMANI DEKA 
MS. HIRANYAMAYEE BARUA 
MD. JEHIRUL I. AHMED 
MS. PRTIBHA DEKA 
MRS. S. BORPATRA GOHAI N 
MRS. MANASI DAS 
SYED S. FAROOQUE 
PARANGAM N. GOSWAMI 
ANOWAR HUSSAIN 
ADITYA HAZARIKA 
SHIMANTA NEOGI 
RUPAK DHAR 
TAPAS DHAR 
RAJA JOY PHOOKAN 
MANOJ KR. SHARMA 
ROUSHAN LAL 
MD. ROFIQULALOM 
MISS. PRANATI DAS 
RATUL DAS 
MISS. BAGMITA SARMA 
MISS. P. R. MAHANTA 
SANTANU BORTHAKUR 
MISS. MITALI BHUYAN 
MISS. SABINA VASMIN 
KISHORE KR. HAZARIKA 
MOYNUL H. CHOUDHURY (2) 
JONAB ALl AHMED 
BHASKAR NATH 
ALIN SARMA 
KULA PD. GOGOI 
H. M. A. MANNAN LASKAR 
BIBHASH PATHAK 
MD. JYOTSHNA ALl 
JITU BORAH 
MISS BABITA DAS 
MISS RUNMANI DEKA 
MISS MURCHANA SARMA 
ASHOK KR. BORA 
RANJAN KR. BHARALI 
BIJAY KRISHNA SEN 
MISS MEDHA LILA GOPE 
DR N.G. GOSWAMI 
KASHEM BHUYAN 
MISS LIYANA RAHMAN 
M. U. MONDAL 
MISS PARUL DAS 
JAYABRATA SINHA 
MISS BIJAYA HAZARIKA 
MISS SUMITA CHOUDHURY 
DEBAJIT BARUAH 
MISS DIPANJANA NANDI 
ABDUL KASHIM TALUKDAR 
BIKASH SARAF 
MS. AMVALIKA MEDHI 
BABUL KUMAR DAI MARl 
MISS IVALINA DEKA 
SANJIB GOSWAMI 
SABYASACHI P. CHOUDHURY 
DEBA KUMAR BORDOLOI 
MAN INDRA CHANDRA DAS 
MULHOQUEAHMED 
BATU KRISHNA BORAH 
MISS BANDITA DEY 
MISS JULI GOGOI 
MS. V. N. LASKAR  

MISS RANJITAVERMA 
HARINARAYAN SARMA 
MISS DIPANJALI DEKA 
MD.ALAMGEER 
NUR ISLAM 
BABULDEKA 
AJOY KR. PHUKAN 
ATAL TEWARI 
MISS WAHEEDA REF-IMAN 
N. UNNI K. NAIR 
NABADIP BAROOAH 
J,A. HASSAN 
MISS SANG EETA SARKAR 
ANJAN KR. DAS 
MISS JAVA CHANDA 
NITESH BHATRA 
MISS DOROTHY ROY 
MS. ARPANA BORAH PHUKAN 
MISS LIPIKA TALUKDAR 
MISS MEGHALI DEHINGIA 
MISS RIMLY BARUAH 
MS. BIPASHADAS 
MS. PRANITA DAS 
ABHTJEET KR. BARUAH 
SULTAN AHMED 
MISS BARNALI BARUAH 
MRS. M. MAZUMDER DEB 
MS. PANKAJA UPADHYAY 
THANESWAR SARMA 
ASHIM TALUKDAR 
ABID ALl 
MS. SIMA GUPTA 
D. N. BHATTACHARYYA 
MISS SUDAKSHINA KHANIKAR 
ASHIMANTA GOSWAMI 
ANIL SHARMA BHATRA 
K. R. PATGIRI 
DEBENDRA SAHARIA 
RAJIB SARMA 
MUSTAFA JAMAL QUADIR 
MISS MANASKANTA BARUAH 
MISS KAVITA K. JAIN 
TAPAN RANJAN DAS 
TRIDIB KALITA 
MS. MAMONI ROY 
SAIDUL ISLAM 
MS. SHAMIMA BEGUM 
DIPANKAR BAGCHI 
SHYAMAL AICH 
MS. KANIKASINGHA 
JAGADISH CH. GOGOI 
MISS SWARNALI S. CHOUDHURY 
HARIBRATA CHANDA 
MUKUTCH. BHAUA 
SUJIT KR. ROY 
RAJU GOSWAMI 
NANI G. KUNDU 
SHEKHAR CHAKRABORTY 
OM P. AGARWAL 
RANABRATA BANERJEE 
MS. SUM ITRA SARMA 
MRS. BANDANA DEKA 
TARUN BORA 
MOTI RAJ ADHIKARI 
MISS SABBINA YASMIN 
BISWAJIT BURAGOHAIN 
MRS. BOBY G. BURAGOHAIN 
MISS SANGEETA BURAGOHAIN 
NEEL KAMAL DEV NATH 
MISS DIPANNITA CHAKRABORTY 
NAZMUL I. MAZARBHUIYA 
PRASANTA HAZARIKA 
MS. NAZNEENAHMED 
RIYAJUDDIN AN SARI 
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SOURAV SHARMA ' DPJTILOK DASGUPTA MD. HOSNUL HOQUE MAZHRUL (SLAM 
MS. SIMA RAN! DEY ASNIM KUAMR BARUAH TRDIB BAIDYA MRIDUL KR. BORAH 
MS. SWARNALATA GOSWAMI SANJAY SINGH SANTANU KR. SARKAR MRS. NANDITA NATH 
MAINUL H. BARBHUYAN PRATIM KR. CHAKRABORTY PRASANTA S. DEKA MISS KALPANA TALUKDAR 
MUKTI RAM LASKAR MOHD. INAM UDDIN MS. BINITA SWARGIARY BHUPEN KUMAR 
MISS BINITA BARUAH NEELOTPAL DEKA MISS SNIGDHA DAS MS. MITALI GOGOI 
RAFICUL ISLAM (II) MS. RUBINA SULTANA ATANU GANGULY MISS RULI BARUAH 
MISS KAMALA SINGHA PARSWAJYOTI DAS NAIR BHARGAV SARMA DIGBIJOY MANDAL 
MISS ANUPAMA ROY MS. AYESHA SIDDIKA TALAT H. HAZARIKA SANTNU PARASHAR 
BISWAJIT CHAKRABORTY MS. BI-IARA11 MUKHERJEE DIPAYAN DUUA MS. MRINALEE BHUYAN 
MD. RAFIKUL ISLAM (III) MS. MALABIKA P. GOGOI GHANASHYAM DAS SWAPAN KUMAR DAS 
BINODANTALUKDAR SRAVAN KR. TALUKDAR NAYANJYOTIMEDHI MS. ALPANA SAIKIA 
MISS MINERVA BARTHAKUR HIFZUL I. CHOUDHURY MS. MOON MOON LASKAR MISS \ZASHREEN AHMED 
MISS NITU I-IAWELIA SUSHANTA DAS . DILIPDEY MISS NILAKSHI BARMAN 
RAHUL BEZBARUAH AMIT JALLAN MANOJ KR, SARMA SA'IKH MD. A. PAHLAVI 
ABU NASERUDDIN AHMED ISTIAQUEALAM MRS. JENNIFER ZAMAN S(-tAHNEWAJAHMED 
SUMIT DAS RAJIB CHAKRAVORTY GURV1NDERSINGH SODHI MRS. ABHINANDIrA CHAKRABARTY 
SANACHOWBA SINGHA LASHMI N. DIHINGIA MD. ClASH UDDIN MRS. NIBEDITA SARMAH 
YUNUSHAHMED RAKESH DUBEY MS. JULIANA RAHMAN MANASHI HALOI 
MISS RITA DEVI DEVJYOTI CHOUDHURY MUSTAKIM RAHMAN MISS SUSMITA KANUNGOE 
N. ANIX SINGH PRIYANKU SUNDI PRANJAL BORTHAKUR MS. TEENA SHARMA 
BANDAN KR. KAR SUBRATA NATH (II) BIPUL KR. DAS MS. MANISHA SARMAH 
BIKRAM MALAKAR MISS GITY KALITA ASHOK KR. BORAH (2) MISS BI'JU RANI KALITA 
LALIT KR. MINDA ROSHAN MALOO (JAIN) MISS PALLAVI TALUKOAR MISS BARASHA DAS 
MD.FAJLEY K.R. AHMED MS.ONTIMA SHARMA INDRAJEET SHARMA SAMUDRAGUPTA DUUA 
AMZAD HUSSAIN TAPAN ROY SUKUMAR SARMA . 	 MISS KABITA GOSWAMI 
PHANINDRAKALITA MOINULHOQUEANSARY. NAYAN JT. SARMA RAJEEBKALITA 
JITEN PAYENG MD. RARMAT ALl (II) RITU BARNA DEKA TRIDEEP BARUAH 
MS. KABERI DEKA MISS MARY G000I MS. MOMITA BARAH MS. AFSANA IRFAN 
PRADIPKR. KALITA(II) IDRISHCHOUDHURY MISS LIPIKADE\'I MRS. DIKSHAH. BAROOWA 
SANTANU BORA MS. MINAKSHI BHATrACI-IARJEE RITURAJ BISWAS MS. TRIPTI PATOWARY a 

KARABI KALITA JYOTIRMOY PATOWARY MISS SEEMA CHAKRAVORTY 	KRISHNA KT. DAS 
MISS MANIi(A Ci-IOUDHURY SHEELADITYA SATYAJIT KR. SHARMAH NAYAN MOM HAZARIKA 
MISS RUMA DAS . 	 MADHURYA MAHANTA THAKUR ZAKIR HUSSAIN (II) 
RAFIQUL ISLAM (IV) MISS SHEHNAZ RASUL DR MATIUR RAHMAN ABDUSSABURAKAND 
MASTERSHELIM RASIDUL HUSSAIN MRS. P. DUUA BUJARBARUAH 	MRS. SABINA YESMIN (II) 
MRS. SUNITI KALITA MISS ANJANA SINGHA AMAL KALITA MRIDULMAHANTA 
MD. NEKIBUDDINAHMED MD. ABUBAKKAR SIDDIQUE MS. MANJU AGARWALA MRS. SONGITA MAHANTA 
RAJIBBORPUJARI ABDUL AWAL MOBARAQUEHUSSAft'1 ABDULGONI 
DIGANTABARMAN SOHELALIM PURBADRIBANERJEE TILAKRANJAN SARMA 
SAMIR IDA JAHID M. A. CHOUDHURY MRS. C. BARUAHTALUKDAR 

ABDUL HASHEM KHANDAKER MISS JULFIYA BEGUM ZAKIR HUSSAIN 
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Received from the executant Mr/Ms.................................................................. will lead And Accepted 
afieqand accepted me/us in the case 

-  Advocate Advocate VAdvocate 
And Accepted And Accepted 

Advocate 	eJ_QlL  cate 
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